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List the case on 7.2.2002 ta
_enable the respondants for Piling of
_uritten statemunt. R

Nuéggg{gthy;>”

M1, B.C.Pathak, learned Addl .C.G.S.

Vice-Chai rman

C. appearing for the respond@nts'prayed for

bb

11.4.02

time for filing written statement, Earlier,
on tw otherf occasions, we granted time
to file uritten statement, We again allow
further four weeks time as a last chance
For filing written statement.

List .on 1&.3.2002\f9r orders
: o

Nemberﬂg\Aj7» v' ' Vicé-Chaergnv
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14.3, 2002 . No written statement came forthg

?hough time granted . List the case for
. for. hearing on 11.4.2002. In the mean-
time, the raespondents may produce the
connected records, if so advised.
The resporndents may also file

written statement within two weeks from

today.,
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Heard learned ‘counsel for the i
parties, Hearing concluded.Judgment\
delivered in open COurt. Kept in separate»
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.427 of 2001
Date of Orders This the 11ith Day of April 2002

HON'BLE MR.D.N.CHOWDHURY VICE-CHAIRHAN
HON’*BLL‘- MReKeKe SHARMA | AIMINISTRATIVE MEMBER

1. shri Nimal Chandra Baruah(& 22 others).
8/0.Sri Raseswar Baruah
Resident of Village Suteragaon
P+Os Takelagaon.
Dist.d’oprhar. Assam
(The'applicants are all Casual employees of the
‘Bharat Sanchar Nigam L¢d (in short BSNL), Jorhat
(3SA) ,
By Advocate Mr.N.Singh, Mr.S.K.Ghosh

1. The Union of India,
Through the Secretary to the
Govt. Of India.
Ministry of Communication
Department of Telecommunication
New Delhi.

2¢ The Chief General Manager
Assam Circle,
Govte. Of India
' Departmént of Telecommunication
Ulubari, Guwahati

3¢ The General Manager

Bharat Sanchar Nigam Limited
Jorhat Telecom District

Horhat-785001

4« The Deputy General Manager(Admn).
Bharat Sanchar Nigam Limited
Jorhat Telecom District
Jorhat-785001.

By Advocate Mr.B.C.Pathak, Addl.C+GeS+Ce

QRDER.

It=

CHOWHDURY J.(V.C.

f(/\/\/ Heard Hro?‘i.Singh learned counsel appearing on

behalf of the app]..tcant and also Mr.B.C.Pat}ak.leamed

contd/=
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Aﬁdi.C.G.SGC; for the Respondents. Upon hearing the learned

counsel for the parties and on consideration of materials

. on record we are of the opinion that dﬁa/%urther probe intoc
-
the claim of the agpplicants is required to be undergone.

2. This order we have passed in view of'the forwarding
(Annexure 3) Memo No.XﬁS/C/RR/98~9§/101vJorhat_dated Nil
éigned by Sf.Telecom District Manager, Jorégt; whereby the
list of the Césﬁal Labourers/FullvTiﬁe/part Time with details
particulars was forwarded. The:aforesaid communicétion also
indicated the detailed particulars of their services duly
endorsed and certified the authenticity of the facts”ghééked
with available in record. In view of thé facts cited abévé we
feel that the case of the applicants are required to be
re-checked by taking into consideration the décuments and
giving the Oppoftunity to tﬁe applicant to justify their

case with supporting the materials. With the observations

made above; the application is dispcosed of with directions to

the respondents to verify the claim of the applicants. The
applicants may also personally move thehdepartmeﬁt with
representation in writting narrating all facts within one
month. The respondents may examine the repfesentations as
early as possible preferably within one month from the date

of receipt of the representation and pass a reasoned order

and communicate the same to the applicants.

3e The application is accordingly. disposed of. There shall

however, no order as to costs.

V< \c( [~
f (KoK SHARMA)L\O\A/‘ e

(DN .CHOWDHURY)
ADMIN ISTRATIVE MEMBER

VICE~CHAIRMAN
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH : GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, qg

. 198%)

¢ R R B
" BETWEEN

Shri Nirmal Chandra Baruah
$/0 Sri Raseswar Baruah

Resident of village Sutergaon,
P.0. Takelagaon,

District-Joprhar, Assam v

Sri Madhu Bora

Son of Sri Ganesh Bora

Resident of village Assaibarigaon,
- P.0. Chowtang,

'Dist. Jorhat, Assam.

Sri Jibon Bora

Son of Sri Giridhar Bora,

Resident of village Feehual

P.O“ Feehual

<pistrict~Jorhat {Assam) \

| Sri Padum Handique

Son of Tapuram Handique
Village Alongmora,P.0. Alongmora,
Oistrict-Jorhat, Assam.
$ri Nandeshwar Bora,

Son of Sonti bora

Village Seeter Gaon

5.0. Takela Gaon,
ODistrict-Jorhat, Assam.
Sri Joyram Kolita

Son of Late Dauram Kolita
Yillage Da Gaon
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10.

11.

12.

g 13.

-Oistrict~Jorhat,Assam.

Sri Ramen Sarmah, R

Son of Debeshwar Sarmah,
Vill 1 No. Sonari Gaon

P.0. Alongmora

Dist. Jorhat, Assam.

Sri ﬁn@an Dutta

Son of Chaniram Dutta
Village Rangdoi Jogonia Gaon
P.0. Rangboi Chariali

District-Jorhat, (Assam).

- 8Sri Prasanta Gogoi

Son of  Naren Gogoi
village Chowni Gaon
P.0. Ban Bhat—4
District - Jorhat
Sri Babul Bor%

Son of Robin Bora

Village Charibahi Dulia Gaon
VP.O. Charibahi,

District-Jorhat, Assam.

Sri Jugal Gogoi

- Son of Jogeswar Gogoi

Village Ujaninonai Gaon
P.0. Rangajan,
District-Jorhat, Assam.
Sri Ajit Bora

Son of Thairam Bora
Village Along Mora Gaon
P.0. Alongmora,
District-Jorthat (Assam)

Sri Horen Bora

- Son of Debeshwar Bora

Yillage Chowni Gaon

N

) 35;23—/4§§?%v;// éZﬁZ» [Ze el



P.0. Barbhat~4'

Disti Jorhat (Assam)
"$ri Khagen Gogoi

;Son of Late Padma Gogoi
'Vill Chowni Gaon

‘P.0. Barbhat
‘pistrict-Jorhat.

Sri Kasheswar Bora

Son of Moniram Bora

¥illage Hatigar Nowselia Gaon ’

P.0. Chowkial Gaon
Dist. Jorhat.

Sri Mohen Bora

Son of Sarukam Bora
Village Khirkhowa Gaon
P.0. Chowkial
Pistrict-Jorhat(Assam)

Dhiren Borah

Son of Late Dhandiram Boruah

¥ill Hatigar Nowsolia Gaon

P.0. Chowtang
Pistrict-Jorhat

gri Nila Kanta Bora

Son of Late Rasheswar Bora

¥ill. Solmora Gaon
P.0. Molow Pather

'Qi$t_ Jorhat, Asam.

" Sri Robin Bora

1 Son of Sarespal Bora
vill. 1 No. Sonari Gaon
3 pi.o. Alongmorea

1 Uistrict-Jorhat (Assam).
8ri Rantee Dutta |

. Son of Late Bhaben Dutta
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22.

23.

- Department of Telecommunication,

village Greakhia Dall

District Jorhat(Assam)

Md. Rasid All
son of Md. S. Ahmed
Village Melamora Gaon
P.0. Melamora
District-Jorhat{Assam)
/ :
Sri Mohes Dutta
son of Konakeswar Dutta
vill Da-Gayan Gaon
P.0. Dhekar Garaha
District-Jorhat(Asam)

3ri Biren Borad
Son of Bhuban Bora

Vill 2 No. Charibahi Gaon

_ P.0.Dhalajan

District-Jorhat(asam).

- —AND~-

The Union of India,

Through the Secretary to the
Govt. of India,

Ministry of Communication,

Mew Delhi.

The Chief General Manager,
Assam Circle,

Govt. of India,

e i—

e e
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“,,Applicants
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/
 Department of Telecommunication,

guwanati B u3

; Ulubari, Guwahati

3. ' The General Manager
Bharat Sanchar Nigam Limited
'Jorhat Telecom District

Jorhat-785001.

4. The Deputy General Manager (Admn.)
‘Bharat Sanchar Nigam Limited
"Jorhat Telecom District

~Jorhat-785001.

[ Respondents.
1.i Particulars of order against which this application is made.

This application is made against the order dated 10.1.2001 issued
under letter No.X-1/Con/Part 11/2000-2001/61 by the Deputy General
Manaqer, offlce of the General Manager, Bharat Sanchar quam Ltd.. Jorhat,
in' a prlnted format to each of the applicants ignoring thelr case for
cohferment of Temporary status and Regularisation in total violation of
thé Scheme issued by the Department of Telecom and therefore the v
ap@licants are praying for a direction to the Fespondents to consider the
caée of the applicants for conferment of Temporary status as they have
all ﬁhe critera for granting Temporary Status in the Scheme.

2. Jdurisdiction of the Tribunal.
- The applicant declares that the subject matter of this application
is wéll within the jurisdiction of this Hon’ble Tribunal.

» » .
. ' ‘
3

!

The applicant further declares that this application is filed
thhln the limitation prescribed under section-21 of the Administrative
Trlbunals Act, 1985,

4. Eacts of the case.
- 4.1 That the appllcants are citizen of India and as such he is entitled

ro all the rights, protections and privileges as quaranteed under

ihe Constitution of India.
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That vour humble applicants are all caswed-employees ot the Bharat
Sanchar Nigam Ltd. (in short BSNL),Jorhat $SA and everyone of them

had rendered more that 240 days of work in a given year, and as

such they are entitled to be considered for regularisation on being

. conferred with the temporary status as per Casual Labourers (Grant

of Temporary Status and Regularisation)_Scheme 1989, adopted by the
Government of India, Ministry of communication vide Ministry’s

letter No. 269-10/89-STN dated 7.11.1999.

That the applicants were serving as casual Mazdoor in diffent

offices|of the department of Telecommunication of the Government of

India under Jorhat $Sa of the Jorhat Telecom District ( as it was
earlier known before constitution of BSM.), till the month of May
1998,

That the Govt. of India, Ministry of Communication, made a scheme
know as Casual Labourers (Grant of‘Temporary Status and

Regularisation) Scheme in the yvear 1989. This scheme was

communicated by letter No. 269*10/89*STN dated 7.11.89 and it came

into operatibn with effect from 1.10.1989. Certain casual

anplovees, who completed 240 days of service in a given vear, had

\ . . .
been given the benefit under the said scheme, such as conferment of -

temporary status, wages and daily wages with reference to the

minimum pay scale'of regular Group ‘D’ employees including the D.A.
and H.R.A. Later on, by letter dated 17.12.1993 the Govti of India
clarified that the benefits of the scheme should be confined to the
casual employees who were engaged during the period from,31.%.1985
to 22.6.1988. However, in the Department of Post$, those casual

labourers who were engaged as on 29.11.1989 were granted the
benefit of Temporary status on satisfying the eligibility criteria.

The benefits were further extended to the casual labourers Qf

Department of Posts as on 10,9.1993 pursuant to the judgment bf the
’

Ernakulam Bench of the Hon’ble Central administrative Tribunal

passed on 13.3.1995 in 0.4. No. ?50/1994.

Shoe piamal - Ol 15



B |
f’:f-q g W AVEEAR |
\ N Cvwe Tribunal
{e
" | 290072 N
q 'z A "‘
‘ C:ﬁh Be:ch B

4 5 That in view of the facts and c1rcumstances as has been revealed

|

i

in the preceding paragraphs the present applicants had also c1a1med
that the benefit gxtended to the casual employees working under the
Department of Posts are liable to be extended to thg casual
employees working in the Telecom Department as the applicants are
also similarly situated. But since the authorities concerned in the
Deparfment of telecom did not consider their claim favourably, some
of the applicants as well as other similarly situated persons had
ap proached this Hon’blé\Tribunalvpy filing tw@AOriginal
applications which were registered as O.A. No. 302 and 229 of 1996,
whereupon this Hon’ble Tribunal by order dated 13.8.1997 directed
the Respondents to give similar benefits to the applicants as was
given to the casual labourers working in the Department of éosts.
That, it is most respectfully stated that instead of complying
with the direction given by this Hon’ble Tribunal, the respondent
authorities choose to terminate the services of the applicants and
other similarly situated persons with effect from 1.6.1998 by oral
orders. The apdilcants being aggrieved by the verbal order of
termination of their respective services along with other $1m11arlv
situated persons approached this Honble Tribunal by filing a
series of application being 0.4. Nos. 107/98, 112/98, 114/98,
118/98. 120/98. 135/98, 136/95, 141/98, 142/98, 145/98, 192/98,
223/98, 269/98 and 293/98. The said 0.As. were decided on ‘
31.?.1999 by the Hon’ble Tribunal by a common order directing the
respondent authority to examine the case of each appllcant
individually in consultation with the records and thereafter pass a
reasoned order on merits within a period of six months.
A copy of the aforesaid order dated 31.8.1999 is annexed
hereto and the same is marked as Annexure~1.

That thereafter each of the applicants have approached the
competent. authority concerned for consideration of thelr respective
Case, as has been directed by this Hon’ble Tribunal in its order
dated 31.8.1999 and glso'appeafed before a committee with

Jdocumentary evidence available with them on various dates in the

LBernceal.
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month of May/June, 2000, constitutid by the authorities jfor
: \

g l ke L ‘ - -
examining the relevant records so far as the period of service

rendered by the applicants.

Thereafter, when all of your humble applicants were eagerly
waiting for a favourable decision in their favour in the light of

the judgment and order dated 31.7.1999 but surprisingly the

.,

/L//f/l?mz}/ (//ﬁ foneeol

respondent authority has issued the impugned orders printed in a L
/

'common format under No. X-!/Con/Part-I1I/2000-2001/61 dated (ﬁ%
) )

10.1.2001, forwarded to each of the applicats individually

rejecting the claim for conferment of temporary status and
regularisation. The respondents more particularly the respondent
No.4 informed by the impugned letter dated 10.1.2001 that the case
of the applicants for conferment of Temporary Status and
Regularisation, as per the casual labour (Temporary S$tatus and
Regularisation) scheme 1989, could not be considered purportedly
because they have not completed 240 days of work in any precediﬁg
calendar year. It is relevant to mention here that all the
applicants have completed more than 240 days work in a particular
calendar year. The detail particulars of the services rendered by

the applicants under respohdents are shown below for kind perusal
of the Hon’ble Tribunal.

1. | Name No.of No. of |No. of [No. of [No. of [No. of
MNo . days days days days days days
worked [worked |worked |worked |worked |worked
Vi in 1993 [in 1994 lin 1995 |in 1996 |in 1997 | in 1998
‘ 1 N.Ch.Baruahl - 120 300 60 280 154
P Madhu Bora | ~ 150 180 240 270 150
3 Jiban Bora | - = = 4% 238 =
4 Padum - 212 243 342 206 150
Handique
15 Nandeswar | - 212 243 342 206 150
Bora
é Jayram - 212 243 342 206 150
Kalita , ‘
7 Ramen - 212 243 342 206 150
Sharma
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8 anjan Duttal - 212 P T N V. Rm— 150 !
% Praanta = 312 543 271 206 105 \§\

"l Gogoi "
10 [Babul Bora |- V3V 243 3472 206 150 N\
N
11 | Jugal Gogol = 312 543 347 506 150 §
17 B3It Bora- |- 212 743 342|206 150 E\j
13 |Haren Bora |- 212 243|342 (206  |122 \
14 [Khagen = 712 243 (342 206 120 @
Gogoi ‘

15 [Mohon Bora |- 212 743 332 506 120

16 [Kasheswar |- 212 243 342 206 150
‘t Bora

17 | Dhiren Boral= 212 243 342 706 146

18 [NITakarta |- 3V 543 %47 206 120
Bora -

19 |[Rabin Bora |- 212 243 340 706 &5

20 |Rantu Dutta]- 212 243 571 306 123
{21 [Rasid ALl | 344 318 326 328 308 43

72 |Mohan Dutta|= 313 1343 342 206 122

25 [Biren Bora |140  |126 244 272 210 113 .

The copies of the aforesaid common order dated 10.1.2001,
issued to each of the applicénts with the identical text and
Memo No. in a common format and relevant portion of the
aforesaid Register for caéLal labour under Jorhat SSA~are

marked as Annexure-2 & 3 respectively.

Your humblé applicants further craves leave to produce each

of the aforesaid common order dated 10.1.2001 issued individually

to them at the time of hearing of this application.

That it is stated that the Government of India, Ministry of
Communication, Department of Telecommunication Services, New Delhi
vide their letter bearing N0.2694/93-STM-1I(Pt) dated 9.2.2000
sanctioned 672 posts for grant of temporary status amongst the

existing casual workers and it is also stated in the said letter
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dated 9.2.2000 that all other condit etter
dated 12.2.1989 remain unchanged. In this connection it is relevant
to mention here that after receipt of the sanction letter from the
department of Telecommunlcatlon services the Chief General-Manager,
Telecom, AsSsSam Clrcle d1str1buted some of the posts for grant of

temborary status among the var1ous divisions/circles undqr the

CGMT, Assam Telecom services ahd the applicant came to know that

still some more sanction posts are available with the respondents f
for conferring benefit of temporary status. Therefbre Hon’ble CQQ

Tribunal be pleésed to declare that tﬁe present applicants are ”?3
temporary status casual Mazdoor and further be pleased to direct

the respondents to grant the benefit sanctioned under the scheme

for grant of temporary status and regularisation with immediate

effect along with back wages or £ill the formal order reinstatement

is passed.

That your applicants are being entrusted with regular nature of job

namely, cable construction, cable laying, internal wiring, fault

repairing, cable maintenance, line work, overhead line maintenance,

néw connectidﬁ, line testing, battery charge etc as such the nature f
of job entrusted to the applicants is peﬁennia} nature, therefore {
there is no difficulty on the part of the respondents to absorb the E
applicants on regular post and also there is no difficulty tog rant

temporary status under the relevant scheme stated above.

That it is stated that subsequently the respondents issued the .
impugned orders bearing letter No. X~1/Con / partll/2000-2001 /61
DATED JORHAT 10th January 2001 in respect of all the applicants
wherein it is stated that the case of the present applicants, has
been examined following the order of the Hon’ble Court passed on
%1.8.1999 in 0.A. Nos. 302 and 229 of 1996 by a Committee in

consultation with the records and after examination it is found




4.11

view of the fact that they have not completed 240 day work in

that apblicants are not eligible fo

department of Telecom in any calendar year preceding 1.8.1998 and
also on the ground that the appointments were not in engagement as
on 1,8.1598. Th}s deciéion of the Committee is highly arbitrary,
unfair and illegal and the same has been done behind the back of
the applicants without taking into consideration the certificates
earlier issued by the respondents showing the number of working
days more than 240 days in many of the calendar yéars prior to

1.8.1998 in respect of all the applicants without cancelling the

$Loo Wi - [Freesak,

said certificétes_and also without cancelling the findings and
recommendations of the L.JCM constituted by the Telecom Department
itself. The decision of the subsequent committee to the
disadvantage of the present applicants is not tenable in the eye of *

1aw and the said impugned decision communicated under impugned

.1etter dated 10.1.2000 is therefore liable to be set aside and

qguashed.

That it is most respectfully stated that as ev1dent1y the

applicants have completed more than 240 days in the preceding one \
or more years, they are eligible and. also entitled for conferment

of the Temporary Status and Regularisation as envisaged in the

Central Government Scheme known as Casual Labouqers (Grant of

Temporary Status and Regularisation) scheme, 1989 and-also as has

peen directed by this Hon’ble Tribunal on 31.8.1999.

4.12

That it is most respectfully stated that though the authorities

concerned denied the applicants of their légitimate rights of

. getting temporary status épd regularisation yet some similarly

situated persons. some even with less working days in their credit,

were regularised by a separate order at 10.1.01 under Memo NO. E-

 1/TSM/CL/2000-2001/57 in a blatant display of pick and choose

- policy by the author1tles concern.

" Your humble appllcants crave leave of this Hon’ble Tribunal to

_produce one of such regularisation order dt 10.1.2001 issued in
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, respect of other similarly situated person,. during the course jof

hearing of of the present application. 3

[ QSR

4.13.That it is most respectfully somitted that the respondent

- - - SASRaDE

authorities have in a most blatant manner, resorted to pick and

choose policy and with utmost arbitrariness sought to deprive your

humble applicants from their legitimate rights of getting tempora}y \Qé n

status as per the Governmenipolicy and this Hon’ble Tribunal’s Q
various orders in this regard. Therefore the impugned order dated \§
10.1.2001 issued under Memo No. Xt/Con/Part II/2000-2001/61 in

' respect of each of the applicants are liable to be interfered with
by the Hon’ble Tribunal as the same are vitiated with

arbitrariness & unreasoned discrimination.

Q N 777

_ I _
Further in view of the facts and circumstances as reflected in

preceding paragraphs of this application the respondent authorities
-are liable for a girection from this Hon’ble Tribal to confer

LY

upon the applicants the temporary status with effect from the date

!
1

on which other similarly situated persons were conferred upon such
" benefits, in terms of casual labourers (Grant of Temporary Status
and regularisation) Scheme of 1989 and thd Hon’ble Tribunal’s
|}

- order dated 31.8.1999.

4.14 That it is mést’respectfully stated that some of the similarly
situated persons deprived similarly as those of your humble
"i applicants had approached this Hon’ble Tribunal and the Hon’blé
Tr}bunal adjudicated the similar issue in number of cases -~
“directing the authorities to consider the case of those applicants
in the light of the Scheme issued by the Department of
" Telecommunication from time to ﬁime and to confer upon them the
' ?temporary status within the stipulated time.

. The applicants crave lea;e of the Hon’ble Tribunal to refer
i'to and rely upon those judgment and orders at the time of hearing.

4.15‘That this @pplication is made bona fide and for the cause of

justice.
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?or that in terms of the Casual Labours (Grant of Temporary, Status
and Regularisation) Scheme of 1989 as has been adetéd by the
Govt. of India vide Ministry of Communication letter No. 269-1~/89-
STN dated 7.11.89 and this Hon’ble Tribunal’s order dated 13.8.97
in 0.A. Nos. 302 and 229 of 1996, and Order dated 31.8.1999 in D.A:
Nos. 107 of 1998 and Ors. And in view of the evidence as reflected
in the Register of Casual Labourers under Jorhat $SSA, authenticated
E‘b,y the T.D.S., Jorhat and C.A.0., TDM’s office, Jorhat, your
ﬁumble applicants haling each of them been completed more than 240
working days in a gi#en'yeér is entitled to bé conferred upon the
Temporary Status and in contrary termination order date 10.1.2001

is liable to be set aside and quashed.

'

For that since other similarly situated persons, with required nb~

of working days in a given year then your applicant have already

been conferred with the Temporary status by the authorities

- concerned, your humble applicants are also entitled to get the

benefit of Temporary status and the same cannot be unreasonably

discriminated upon by the respondent authorities at their whim and
caprices. -

/

For that since the fact that each of the applicants have completed

more than 240 waking days in a given year, has been categorically

reflected in the Register of Casual Labourers maintained by the
respondent authorities themselves and the competent authorities,
the respondent authorities are liable to be directed upon by the
Hon’ble Tribunal to confer the temporary status upon the
applicants in terms of the aforesaid Scheme of 1989 issued by the
Govt. of India and in the light of the decision of the Hon’ble

Tribunal in a similar cases such as 0.A. Nos. 302/96,229/96 and

107/98 (Series) dated 13.8.1997 and 31.8.1999 respectively.

J
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5.10

5.11

‘For that the applicants have completed the requisite number of days

RSN

For that all the applicants have fulfjgledlthe criterion-kaid’down
in paragraph 5 (i) of the provision laid down in casual labourers

(Grant of temporary status and Regularisation) Scheme, 1989.

’

in terms of provisions laid down in paragraph 5(i) of the casual
labourers (for grant of*temporary status and rgularisation) Scheme .

1989.

For -that applicants are continuously working since 192/1993

without any break. v

For that the works performing by the applicant are of permanent
nature. .
For that the present applicants are entrusted with the similar

nature of works whiph are being performed by the regular Mazdoor of

the department of telecommunications. .
For that the impugned order dated %6 .4.2008 declaring the fi
applicants ineligible‘for grant of temporary status is contrary to ‘

their own réoords and also contrary to the findings given earlier )
by the scrutinising committee constituted by the department of
telecommunication itself and also contrary to the certificates
relating working period issued in respect of the respective T
applicant countersigned by the competent authority of the

department of telecommunication.

For that the decision communicated through the impugned letter
dated 46.4.200¢ is contrary to the service records maintained by

the respondents. —

For that the applicants were in engagement as on 1.8.1998 in terms

of the interim order dated 2.7.1998 passed by the Hon’ble Tribunal

\

-~

QQL" Sperne,  CAP- [Geres C‘/{
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passed in O.A. No. (3;2 sQ§7§Q> /gs such the impugned order dated

46.9.2009 (Annexurengnganges) is liable o be.set aside and
quashed.

e ii.

Joarmad &

3
That the applicant states that he has no other alternative dn \<§
other efficacious remedy than to file this application.
Mszgg not previously filed or pending with anv gﬁhgc court.
The appllcant further declares that some of “the applicants
approached the Hon’ble Tribunal Through 0.A. Nos.229/96 and 302/96

and the same were disbosed by the Hon’ble Tribunal on 31.8.1999 éj%('
with a direcﬁion to consider the case of the applicants in the

light of the scheme issued by the Department of Telecom, after
examining their service records but the respondents afbitraril?
rejected the claim of the applicants for conferment vaTempokahy
statushby the impugned letter dated 10.1.2001. The applicants‘
further declare that they had not previously filed any more
applicaﬁion; Writ Petition or SUit regarding the matter in respect
of which this application has been made before any court or any
other authority or any other Bench of the Tribunal nor any such

}
application, Writ Petition or Suit is pending before any of them.

Under the facts and circumstances stated above, the applicant

humbly prays that your Lordships be pleased to grant the following
reliefs.

-

\ N\

N That the impugned letter dated 10.01. 20001 issued by the

respondent no.4 be set aside and quashed. ( ANNEXURE-2)

That the respondents be directed to confer temporary status
to the applicant in terms of thé‘Casual Labourers (Grant of

/ Temporary Status and Regularisation) Scheme, 1989 framed by

the respondents department with immediate effect.

\ /
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8.3 That the respondents be directed to relipstated the applicants

in service with immediate effect.
8.4 | To pass any other order or orders as deemed fit and proper by
the Hon’ble Tribunal.
.5 Costs of the application.
- Interim order praved for,

Pending disposal of this application, an observation be made that
pendency of this application shall not be a bar for the respondents to
consider the case of the applicants.

10. This application is filed through Advocates.

1ll. Particulars of the I.P.0O.

i) I1.P.0. No. : 66 Y885/5
i1) Date of issue : 27-@‘2ﬁ°4
iii) Issued from . G.P.0., Guwahati.

iv) Payable at
12. List of enclosures.

-

G.P.0O., Guwahati.

. L X3

As stated in the index.

~
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) YERIFICATION
I, 8hri Nirmal Chandra Baruah, $/0 Shri Raseswar Baruah, aged

about 33 vears, resident of village Sutergaon, P.0. Takelagaon bistrict
Jorhat, Assam do hereby verify that the Statements made in Paragraph 1 to

4 and 6 to 12 are true to my knowledge and those made in Paragraph 5 are

true to my leqal advice and I have not suppressed any material fact.

And I sign this verification on this the 22nd day of October,
2001. |

OQ Nitomal @Q %M/a

——
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IN THE CEpTRAL ADMINISTRATIVE T

RIBUNAL
GUWAHATI BENCH

Original Application No.10Y Of 1998 png othern

Date of decision: This the 31a¢ day of ‘August 1999

The Hon'ble Mr Justice D.N. Baruah, Vice-Ctairman

The Hon'ble Mr G.L. sanglyine, Administrative Member

. 1. 0.A.No.107/:99g

Shri Subal Nath and 27 others
By Advocates M

tsvvvuApplicants

J.L. Sarkar and Mr M, Chanda -

~versus-

The Union of India and others «+++..Respondentg
By Advocate Mr B.C. Pathak,

Addl. c.qG.s.c,

“ e e

2. O.A.No.112z/1998

All India Telecon Employees Union,
Line Staff ang Group 'D' ang another

ceeocApplicanty
By Advocates Mp B.K. Sharma ang Mr S. Sarma

o
it

e.".,\_

-versus-

nion ot india ang others
vocate Mr A.

«++..Respondents
Yy |8d

Ne.1l4/1998

o . ',{“ India Telecon Employees Unjon,
; \N\§.‘7| ~line Staff ang Group 'D! ang another

By Advocates ur B.K. Sharma ang Mr S,

Deb Roy, sr. C.G.s.c,

LRI

Y

reesApplicants
Sarma
~versusg-

The Union of India ang others

-+-..Respondents
By Advocate ! A

+ Deb Roy, sr. C.G.s.cC.

4. O.A.No.ll8/199y

Shri Bhuban Kalita ang 4 others

s+es.Applicants
By Advocates Mr J.L, Sarkar, Mr M. Chanda
and Ms N.D. Goswami .

-versus-

The tL.aion o lndia ana Oothers

++-+.Respondent s
By Advocare Mﬁ A,

Leb Roy, sr. c.u.8.¢,
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5. O.A.No.120/1998.- , o e .
* Shri Kamala'Kanla Das and 6 others *asiiaApplicant

By Advocates Mr J.L. Sarkar, Mr M. Chanda
and Ms N.D. Goswami. :

“versus-
13

The Union of India and others ..++.Respdndents
. By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

L8 s b

6. 0.A.No0.131/1998

All India Telecom Employees Union and
another

‘e 0"‘0 .;Applicants
By Advocatesz Mr B.K. Sharma, Mt S. Sarma ‘ L
and Mr U:K. Nair.

-versus-

The Union of India and others .....Peapondean

By Advocate Mr B.C. Patha, Addl. C.G.S.C. -
O.A.No.135/98 S eea

7. AIl India Telecom bmployees Unien,
Line Staff and Group 'D' and
6 others

oo sApplicante

By -Advocates Mr B.K. Sharma, Mr S. Sarma

and Mr U.K. Nair.
I » ~versus~

The Union of India and others

R =]

...ﬁ.Respohdents

: &
) K . el
; By Advocate Mr A. Deb Roy, Sr. C.G.S.C. b
‘; * : LI 4@,[
ndia Telecom Employees linion, "f
praff and Group 'D' and *ip
. .Applicants S

"_og§§g§.Mr:B.K.~Sharma; Mr S, Sarma
“U:K. Nair.

-versus-

"eiUnion of India and others

-.++.Reepondents
By Advocate Mr A. Deb Roy, Sr. C.G.S5.C.

9. C(.A.No.ld1/1998

»

All India Telecom’ Empleyees Unien,
Line Staff and Group 'D' and another

By Advocates Mr B.K. Sharma, Mr S, Sarma
and Mr U.K. Nair. ‘

‘iiviApplicants

| g -versus-

The Unionvof India and others

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

.{}..ReSpondentq

. o

T .

b

e LMy
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10. O.A.No.142/1998 ' : R
All India Telecom EmpioyeeslUnion. T
civil Wing Branch. ,
'By Advocate Mr B. Malakar

';.....Applicgncs

-yersus-—=’

The  Union of India and others. '..5..Reepondenta

BY Advocate tir B.C.:Pathak, Addl. CoG681C:j

R

11. 0.A.No.145/1998

Shri Dhani Ram Deka and 10 others .....Applicants

BY Advocate Mr I. Hussain.

-versus-

The Union of ;gdia and others . Jkespondents .

By Advocate Me. A. Deb Roy,‘Sr.'c.G.S.C.

|
3
1
1
i

y2. 0.A.No.192/1998
All IndiavTelecom Employees Uniony

‘-....Applicants

S Line staff and. Group 'p' and another . ¢
5 By Advocates M B.K. Sharma, Mr S. Sarma
. and Mr U.K. Naie.
~versus-
l | . Thé‘Uniqn'of'India_and others ‘i..;.Réspohdents‘ Lo
eI BY Advocate Mr A. Deb Roy: Se. C.G.8.C. . 5
1y 5:6. R e i . oy "'ﬁw;, ‘
34 . A No.223/1998 : | - L |
}1 India Telecom Employees Union; e i M
ine Staff and Groupi‘D‘nand another .....Applicants !
_Advocates Mr B.K. Sharma and Mr S. Sarma. = L
’ ) . . . A vy 17
T ' : ' Yot
-verdus- A
' :Thé Unioq:pf india and others - .....Respondents
By'Advocaté'Mr‘A. peb Roys St. C.G.5.C. - ‘
14. O.A.NO@ZSQ/}QSB
~
All lndia Telecom Employees Union, N : ‘ .
....Applicants‘

Line staff and Group 'p' and another

i -
By Advocates Mr B.K. Sharmay Mr S. Sarmai

Mr‘U.Ka;Nair.and Mr.D.K. Sharma.
Lyersus- '

The Union of India and others e

py Advocate Mt B.C. Pathaky Addl. C.G.S5.C.
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15. O.A.No.293/1998

! All India Telecom Employees Union, .
| i Line Staff and Group 'D' and another .....Applicants
- By Advocates Mr B.K. Sharma, Mr.S. Sarma
and Mr D.K, Sarma. !
|
~-versus-

The Union of India and others ; .+« .Respondents
By ‘Advocate Mr B.C. Pathak, Addl. C.G.S.C.

P

BARUZ. .J. (vuc.)ﬁ

All the above applications involve common

questions of law and similar facts. Therefore, we propose

to dispose of all the above applications by a common

’%ﬁ-e All India Telecom Employees Union 1is a

union of the ‘Telecommunication Department.

fon takes up the cause of the members of the said

Some of the applications were submitted by the

said union, . namely, the Line Staff and Group 'D'

employees and some other applications were filed hy the

casual employees individually. Those applications were

filed as the casual employees engaged in the

Telecommunication Department came to know that the

der:ices of the casual Mazdoors under the respondents
were likely to be terminated with effect from 1.6.1998.

The applicants, in these applications, pray that the

respondents be directed not to implement the decision of

terminating the services of the casual HMazdoors, but to

grant them similar benefits as had been granted to the

employees under the Department of Posts and to extend the

| Y~

—— .
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</xiolation'of the principles of natural

3.

92 -

benefits of the Scheme, namely,

Tehporary Status and Regularlsatlon) Scheme of 7.11:.1989,

to the casuval Mazdoors concerned. Of the aforesaid 0.A.g,

however, in 0. A.No,269/1998 there is no prayer against the

order of termination. In 0.A. No 141/1998, the prayer is

against the cancellatlon of the temporary status earlier

granted to the applicants having considered their length

of service and they being fully covered by the Scheme.

According to the applicants of this O.A. the cancellation

was made without giving any notice to them in complete
justice and the
rules holding the field,

The appllcants state that the casual Mazdoors have
been continuing in their service in different offices of

the Department of Telecommunication under Assam Circle ang

tea

N.E. Circle. The Government of India, Ministry of

Communication, made a scheme known as Casual Labourers

§%§?nt of Temporary Status and Regularisation) Scheme.

Wwcheme was communicated by letter No.269-10/89-5TN

:7.11.1989 and it came into operation with effect

+ Certain casual employees had been given

nefit under the said Scheme, such as, conferment of

orary status, wages and daily wages with reference to

the minimum pay scale of regular Group 'D! employees

including DA and HRA.'Latér on, by letter dated 17.12,1uy%

the Government of India clarified that the benefits ot the

Scheme should be «~onfined to the casual employees who were

engaged during the period from 31.3,198% to 22.6.1988.

However, in the Department of Posts, those casual

labourers who were engaged as on 29.11.1989 were granted

the benefit of temporary status on satisfying the

eligibility criteria. The benefits were further extended

X7

4 -

Casual Labourers (Grant of -
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to the casual lébourers ©f the Department of Posts as on

10.9.1993 pursuént to the judgment of the Ernakulam Bench
of the Tribunq% passed on 13.3.1995 in 0.A.No0.750/1994,
The present applicants claim that the benefit .extended to
the casuval empl'yees working under the Department of Posts
are liable to be extended to the casual employees working

in the Telecom Department in view of the fact that they

are similarly situated. As nothing was done in their

favour by the authofity they approached this Tribunal by

fxlxng 0.A.Nos.302 and 229 of 1996. This Tribunal by order

dated 13.8.1997 directed the respondents to give similay

benefits to the applicants in those two applications as

Y18 given to the casual labourers working in  the

Department of Posts. It may be mentioned here that some of

the casual employees in the present 0.A.s were applicants

in 0.A.Nos.302 and 229 of 1996. The applicants state that

instead of complying with the direction given by this

Tribunal, their services were terminated with effect from

1.6.1998 by oral order. According to the applicants such

r was illegal and contrary to the

this
On the strength of the

interim ovders passed by this Tribunal séme ot the

applicants are gtil}

working. However, there has been

complaint from the applicants of some of the O.A.s that in

<//ap1te of the interim orders those w

(:ﬁgbnot given effect to
and the authority remained silent.

5. The contention of the respondents in all the above

O.A.s is that the Association had no autherity to

X

rules. Situated,"
%the applicants have approached this Tribunal byg’..' '



- engaged by persons “having no authority

iappointment/engagement.

- casual employees are not entitled to re

prospective. The Scheme ig applicable only to the c

— 24~ y
Y

represent the sc called casual employees as the casual

employees are not members of the Union Line Staff and

Group 'D', The casual employees ~hot  being reqular

Government servants are not eligible to becoie members or

office bearers of the staff union. Further, the

respondents have stated that the names of the casual

empleyees furnished in the applications are not

verifiable, becausge of the lack of particulars. The

records; according to the tespondents; reveal that aeme

of the casuval employees were never engaged by the

Department. 1Ip fact, enquirijes into their engagement as

casual employees are in progress. The respondents justify

the action to dispense with the services of the casual
employees on the ground that they were engaged purely on
temporary basia for special tequirement of specific work.

The respondents further state that the casual employees

wvere to be disengaged when there was no further need for

continuation of their services. Besides, the respondents

alau state that the present applicants in. the 0.A.8 were

and without
following the formal procedure for

According to the respondents ,such
.“’k []

-engagemont or

regularisation and they cannot get the benefit of the

Scheme|o£ 1989 as this Scheme was retrospective and not

asua!

employees who were engaged before tle Scheme came

inte
effect. The respondents further state that the casual
employees of the Telecommunication Department are not

similarly placed as those of the Department of Posts. Tne

respondents also state that they have approached the

Hon'ble .Gauhati High Court against the order of the

XY/
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Tribunal dated 13.8.1997 pPassed {n 0.4,

Nos.302 and 229
1996. The

applicants doeg not- dispute the fact - tha

against the order °f the Tribuyna) dated 13.8.1997 passed

in 0.A.Nos.302 ang 229 of 1996 the tespondents have filed

writ applications before the Hop

‘ble Gauhatj High Court,
However,

according to the applicants, no interim order hae

been passeg against the order of the Tribunal,

. 6. We have heard Mr B.K.Sharma,

My J.L, Sarkar, Mpr 1.
Huasain and Mr B,

Malakar, learned counsel] appearing op
behalf ¢f the épplicants and also Mr a, Deb Roy, learned

Sr. C.6.s.c. ang Mr B.C. Pathak, learned agq). C.G.$.c.

appearing ¢n behalf of the tespondents, The

applicants dispute the
- respondents that the

learneg :
counsel ﬁor the

claim of the

Scheme was retrospectijve

and not
Prospective ang they also submit tha

t it was upto 1989 andg

then extended upto 1993

and thereafter by Subsequent -
Ccirculars, According to the

learneg counsel tor bé@ A
) X
applicantsg the Scheme is alao a

applicants, 7
\

f da¥e ang had issueq

temporary staﬁbs~

completed 240 days of service dn 4

the parties we
feel that. the applicatiohs require fuether examinat yop
fegarding the factual POositijon. Due to the Paucitly
Talteria: ‘

Fofsanle toy Lhig Tribunai Lo came v

R~y
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def:nlte conclusxon. We,

therefore,
should be re-

examined by the reanondo

connideracion of the

feel that the

eubmi"51ons of"chg
l .

’ . counsel fol the applicantg,

i

i

<//;. In above we

applications_with direction to t

view of the dispose oL thes

he rospondents to Mumm

matyop.

(&

¢ !
the caae of each appllcaﬁt. The applicants taay LiJu |
repreéehtations'individually vithin a period of one moniy,
from the date of. feceipt of the order Aand,  if gueh
representationg .

are filed individuallv,
shal) scrutin‘ze and examxne cach casge in

wzth the records and thereafter pass a reodoned orde
merits of " each cage within period ot

six. monlh"
thereefter.

The ;nterim order pagseq in any o¢ the ca

ses
shall remain

in force till the dzsposal of  the
representations."’/‘
N> order a$ to costa.
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BHARAT SANCIIAR NI GAM LIMITED
(A GOYERNMENT OF INDIA ENTERPRISE)
QFFICE OF THE GENERAL, MANAGER
CJORIEAT TELECOM DISTRICT
JORNAT - 785 001
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i
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To -
Sri KQ‘ "\-‘k' o Q&LL\-’R}'\ ,
Vill Grm lluinde( P O Geumakintm ot -
Thanat_ g covr b e
Dist. g esthon & e |

As you are awarc that as per direction given by Hon’ble CAT Guwahati
Beneh, Guwahati in OA nos 107/98, 112/98, 114798, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223798, 269/98 and 293/98 the department
constituted verification committecs for different SSAs/units under the circle for
conducting detailed verification/seruting about the no, of days of cngagement year-
wise i different unit/olfices and also to collect prooffevidence. for such casual
labourer including yoursclf. The committee verificd all the documentary as well as
other proof from the various units/offices and also personally interviewed such casual
labourer including yoir on A, <<, 2v< .. In our officc/SSA, the committce
comprised of three members namely, ‘
(1) 8ri M. C. Modak Assti. Dircctor Telccom (Weclfare), O/0 the CGMT, Guwahati.
(2) Sei D. Payeng, . E. (P&A), O/O the ‘THM, Jorhat.
(3) Sti D. Baruali, A, O. (Casgh), O/O the TDM, Jorhat, A
The aloresaid committee submitted its report to the department detailing
all about their finding/proof against cach casual labouret including you. the detail of

such scrutiny report is enclosed and furnished herewith as in Annexure for your

inlormation. o , -

Under the above cireumstances as you could not satisfy the clipibility
criteria as Taid down in the scheme for conferment of TSM/Repularisation. Your casc
could not be considered favourably. Please take notice that you have not been in
chgagement under the department since - - e / yow-have-been-disengaged-as
casual--labour—with-effectfrom —_____ a—emyg 88 the department is bound (o
consider only (he cases of such cligible casual fabourers for conferment of TSM
against such vacancics/works. '

This is donc in accordance with the on’ble tribunials order and also the
stay/statusquo that was dirccted to be maintained. :

Lnclo - Annexure-A., R : (_r’\”{ \f\? L

Deputy General Manger

N . | 0/0 the GM, BSNL, Jorhat .
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. ) ANNEXURE - A '
s o ' Details of lindings by the vcnllcau(m Committee of Jorhat SSA in case
of Shri/Smnti: Ra A o8 UJQLQ\ . ' - in the Unit
/ Office < Y \‘._ C_(‘\,LU...,_ a:ﬂ':(_}_\_\ﬁ
Date of |Authority of] No. of dnys enpaged | Proofof |  Name & Designation of Reasons In brief as Renzris]
engagement] cngagement {year wise / month wisc|eagagement members of verification - found ineligible T
documentar, . committee
A y
A) (B)
Upto 01-08- [ Yeae/Day[Say ACG-17(1) Name : §ti M. C. Modak, ]
98 for = | s) for the Desig. @ Assit. Director Tclccom
normal cascs|  cascs : ‘ {Wellare)
{(Yenr/Days){heeause of] - O/ The CGMT, Guwahati |
] |stay/status 4
fquo/not to 2) Name : Sri ). Payeng,
disengage Desig. : D. E. (P&A),
order 0/0 : The TDM, Jorhat
passed by ' B
Hon’ble : 3) Name : Sri D. Baruah,
| Tribunal { Desig. : A. O. (Cash),
I‘ 0/0 :The T!DM,.Jorhnt
ng SDE Calle Poeg Mc.‘)r N elee 1) Peg oo N oA Cennplak & SioniKed
ST, v S . qu&c‘dﬁs i
\Ud
. L W PR . " !““‘ )
\qas g g P
"n ) 'N ;,,U{L{-;m v —
AT s ' ,
1 ‘CB : C’_".‘:’\A_\;(,Q “'-9-(:1'\91‘ .
'
~A AN
'N rr"rtra ‘0 T A1y, (fraA)
Dy. General Manager Telecom, (Admn)
LN L7 vy .".*' 271 “}g, 1[“1"1' J]. i “' "Q'
. L 0/o the G. M . Felecom, B.5.N.L.
Daglg - \&‘l"\lca (0 S  SigRgdothat— 7'-1;‘;3001
Py ‘ ‘ Signature . -
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IV THE CENTRAL AIMINISIRATIVE TRIBUNAL #5538
|

" GUYAHATI BENCH ::: GUWAHATI.

Osie NOe 427 OF 20010

Shri Nirmal Chandra Baruak # O#se.

LN I I App licants .
- ‘V‘S-

Union of India & OBse.

ss 0000 Respondemts’

( Written Statements for the respondent No.
1’ 2’ 33!16.4-) Pl
The Written Statements for and on behalf of the

abovenoted respondents are as follows ¢

1. That a copy of the O«he Noo 427/2001 (referred
to ag the "application") has been served in the respondents.

The respondents have gone through the same and understood

the contents thereof. The interest of all the respondents

being similar, they have filed this common written statements

for all of theme.

e That the statements made in the applicatién,
which are not specifically admitted, are hawve hereby Qenied
by the respondentse

3; ‘That with regard to the statements made . para 1
of the zpplication, the respondents state that the order

dated 10.01.2001 was issued after through examination of the

engagement particulars of the applicants by a duly constituted
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Bepartmental Verification Committee which revealed that the

applicants are not entitled for the benefit of the Casual

Labourers® Scheme. hecordingly, order was issued to the

applicants to communicate the findings of the Verification
Committee-_ This was done in conformity with the direction
given by the Hon'ble Tribunal in its order dated 31.8.99

Passed in Oeke No. 107/98 (series ).

The order undger attack.lo a weasnned order whlch

was passed after due application of mind in the fécts and

circumstances of the cage.

4. That with regard to the statements made in para

2 & 3 and 4.1 the respondenﬁs have no comment to offer.

5 That with regard to the statements made in para
4.2 and 4.3 the respondents staﬁe that the applicants were
engaged on different occasions for small dquration for per-
formance of unskilled work, vhick is occasional ang intermitten£‘ f
in nature andg for which sanction/creation of regular post ig

not justifieds None of the appllcants was put on casugl duty
for 240 days in any year and they are not eligible for grant

of Temporary $tatu° Or regulsrization. The applicants do not

- satisfy the eligibility condition of the 1989 scheme as none

of them put on duty for 240 days in any year.

6. . That with regard to the statements made in para 4.4,
the respondents state that pursuant to tne Judgement delivered
by the an'ble Supreme Court of India, the Depariment of Telecom'-

(20T ) prepared a Scheme in 1989 to provide relief to the casual
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casual labourers whb have put in 140 days sefvice:in a year.
The scheme is lmown as 'Casual Iabourers (Grant of.Temporary
Status and regularisation JSchene, 1989 and came into effect
on 1.,10,1989, |

The scheme is intended to cover all casual labour=-
ers'who were on engagement on the day of the‘ihtroduction of
the scheme and have completed at least 240 days in a year.
Under the provision of the scheme, the.ﬁepartment has regular?1ﬁh
zed thousands of casual labourers who were engaged before
01.10.89 and have worked for more than 240 days in a yeor.

The IOT has imposed a complete ban on engagement of

cagual labourer wee.f. 92 46 .88 and strict reétraining order

was issued to all field officers. The officer/staff of the

-Department are devoid of any pdwer/competence to engage any

casual labourer for any type 6f worke

There is irregularity of an enormous scale in the
engagement of casual.labourer after 22.06.88, some filed units
have resorted to irregular engagement of casual labourers in

defiance of ban order. No selection procedure of any kind was

- followed in any case. Such irregular engageﬁent have been

un-justified and witbout justification on chkoose énd pick basise
The DOT éddressed_the selection on humanitarian groﬁnd
and as an one time relaxation it has been decided that allA
casual lebourers on engagement as on O1.03.98 have continuously
worked for at least one yeér would be granteé temp¢rary status;a
In the process, the Dégértment liberalized the 1989 scheme with |

a view to provide relief to the maszdoors.
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After the above liberlization, the respondents
Department worked out the engagement particulars of all the
casual labourers as on 01.03.98 on the basis of authenfic
records 5y Muster Roll, paid vouchers and granted Temporary
Status to nearly 600 casual mazdoors who are found to have

worked for more then 240 days in a year.

Te That with regard to the statements made in para 4.5,
the applicants state that with the ext-ension of cut date
from 31.3.85 to 22.06.88 ané again to 01.8.98 the DOT scheme
is presently more beneficial than the scheme of Postal Depart-
ment. According to postal scheme casual labourers engaged ﬁp
to 10.9.93 only covered while the DOT scheme take of casusl
labourers engageq up to 01.08.98 providing they have completed -
240 days.

It is the essence of postal as well as DOT Scheme
'is to provide security of job fo the casual labourers who have
worked continuously for 1(onme) year. The applicants as they
have not worked for 240 days in any year are entitled for the

benefit of the schenme.

8. . That with regard to the statements made in para 4.6
and 4.7 the respondents state that pursuant to the common order
dated 31.08.1999 passed by the Hon'ble Tribunal, Guwahati in
Oehe W04107/98 and others the respondent No.? formed SSA level
committee to examine each case on the basis of the authentic
records of the Department. All the ciaimants was also given

an opportunity of hearing to present their cases before the
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committee to establish their claim on the basis of information/
records which may be available in their possession.

The verification committee for Jorhat S84 comprising
of one IE, one SDE and one A0« thoroughly sérutinized all paid
vouchers, Muster Roll etc. for entire period to work out the
nurber of days that all claimants including the present 23
applicants were engaged for any tupe of work. After e#iensive
sérutiny of records including those produced by the applicantse..’
The committee found that each of the applicants was engaged
tEk& on ﬁufy for sméli duration on a number of occasionse. The
number of days engaged in all the years fall short of 240 days
and the number of days that each of the applicants was put on
duty wés communicated to the applicantse.

For example applicant Noe.l ghri N.Ce. Barush was
engaged for 140 days in 1993, 20 days in 1994, 135 days in
1995, 44 flayd in 1997 and 124 days in 1998 . He has been

engaged for any work after 01.06.98.

/

Detailed engagement particulars of all the applicants

as worked out by the committee is placed in separate sheets at

Annemre)gl seriese.

9. That with regard to the statements made in para 4.8
and 4.9 of the respondents state that casual labogrer is not
an organizéd cadre of the Department and no sanctioned post

of casual labourer existse. DOT HQ has authorized the circle
to grant Temporary Status to all casual labourers who was on
engagement as on 01.08.98 and also have put at least 240 days
in a yearvas an one time exception. The applicants have not

worked for 240 days in any year and were mlso not on job as
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on 01.08.98. They are not eligible for conférment of Temporary
Status even by the relaxed and liberdized norms.
The Department has created appropriate cadre/post
for attending to all fypes of worke. Recruitment to each cadre/

Post is governed by the statutory recruitment rules of the post.

10. That with regard to the statements made in para 4.10,
the respondents state that the verification coémittee has secru-
tinized all reliable and authentic records for working out the
engagement particularse. The committee also examined the infor-
mation/papers presented by the applicants in support of their
casese The findings of the committee are bases on unassailable
recordse The respondents craves the lea#e of this Hon'ble
Tribunal allow them to rely upon 4nd produce the records of
verification committee at the time of hearing of the case. These

records could not annexed due to big volume and size.

1. That with regard to the statements made iﬁ para 4.11,
4 .12, 4413 and 4 .14, the respondents state that it is the indepen-
dent findings of the committee based on a authentic records which &
establishes that the applicants have not worked for 240 days in
any yesr. The applicants are, therefore, not eligible for grant
of Pemporary Statuse. The applicants have been correcily informed
of the position vide order dated 10.01.2001,

Uniform procedure was adopted through out the circle
for verifying the eligibility of all the casual labourers and those
found eligible have been conferred, Temporary Status. The casual
labourers who completed more than 240 days in a year satisfy the

eligibility condition of the scheme and form a distinct Group.
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The applicants, as they have not completed 240 days, in any year
are not eligible for grant of Temporary Status are not similarly .
situated with the former group for the purpose of‘conférment qf
Temporary Statuse.

All the eligible casual labourers who have completed
240 days in any year have been granted Temporary Status and no
eligible Tt casual labourers has been deprived of the due amd
admissible benefit of the scheme. Denial of the benefit to
ineligible casual labourers is not deprival. H

The department had made exhaustive examination of the
applicants case and found that they are not eligible for grant
of Temperary Stafus. The decision has been communicated to the
applicants by a reasonéd order giving the details,of'the engage -~
ment year wise.
| Hence the application‘is devoid of merit and the an'ble
Tribunal may be pleased to dismiés the O-A-
12 That with regard to the statements made in para 5.1
%0 5.11, the respondents statg that the grounds shown in the
‘application cannot sustain in law in view of the facts and cir-

cumstances of the case. Hence, the application_is ligble to

be dismissed with coste.

13 That the respondents have no comments to offer to

the statements made in para 6 and 7 of the.applicatiOn.

4. ' That with regard to the statements msde in para 8.1
t0 8.5 and 9, the respondents state that under the facts

and circumstances the case and the direction given in the



-8~
cases in OsAs No. 107/98 (series) the application does not
have any merii and have the same is liable to be dismissed

with coste

In the premises aforesaid, it is
therefore, paw prayed that Your Lordships

would be pleased to hear the parties
peruse the records and after hearing the
pParties and perusing the.records, shall
further be pleased to dismiss the case

with coste

Verificatiog' 0 cceecsccsoe
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VER IFICATION

- N Swr ma e e e e

I, siri Ganesh Chawha  Saema presently
working as bW Diveckoy Teleco . CLe—ﬁﬂ),&umM', being
competent and duly authorised to sign this verification,
do hereby solemnly affirm ang state that the statements
made in para § 2,2 4 S, (;;’?{»C\ oy are true to my
knowledge and belief, these made in para 2
being matter of records are trué to my information derived
therefrom and the rest are my humble submission before this

Hon'ble Pribunale. I have not suppressed any material factsge

And I sign this verification on this 2203 day

of March, 2002 at Guwahati.

@(M QJ'\‘ Sa,—n“o N
Deponent .
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‘As you are aware that as per direction given by Hon'ble CAT Guwahali
Bench, Guwahati in OA nos 107/98,.112/98, 114/98, 118/98, 120/98, 131/98, 135/98,

136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98. the dcpamﬁ.cnt .

conglituted verification committees for different SSAs/units under the circle for
conducting detailed verification/scruting about the no. of days of engagement year- .
wisc in different units/offices -and also to collect proof/evidence for such casual
labouret including yoursell. The committee verified all the d<.')'§:umcntaxy as well as
other proof from the various units/offices and also personally irj{erviewed such casual

labourer including you on /5 2200 ) In our offica/SSA, the committee
comprised of three members namely, . = ' SR

(1) Sri M. C. Modak Asat. Dircc(orTcIecmn.‘(Wclfm'c). 0/0 lﬁc CGMT,“Ouwalmti. o

- (2)SriD. Payeng, D. B, (P&A), O/0 the TDM, Jothat. . o
- (3)S1iD. Barual, A, O. (Cash), O/O the TDM. Jorhat, . = - R N

- The aforesaid committee submitted its report to the department detailing’
all about their finding/proof against cach casual labourer including, you, the detail of

such scrutiny. report is cenclosed and furnished herewith as in Annexure fo

r your.
information.

Under the above circumstances as you could not satisfy the eligibility
eriteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please 1’23 1otice that you have not been in
cngagement under the department sincé |- G- g{) / you-have-been-disengaged as
casual-labour—with—gffect._from : as the  departmient, is bound to

consider only the cascs of such cligible casual labourcrs for conferment of TSM
“ogingt such vacancics/works. ' :

l-".".‘.
0 /I

.

- LN
s &2y Lore T R

B
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ANNEXURE - A | .

y tho werification Committee of Jorhat 83
‘:‘ C:.:c\l\:‘, t : ﬁl" N NP \. -

P

3l e
[

A in caso

in the Unit

* Shei/§tie”

(et & 'Tf‘j“cyl(g”,\._Q—- ﬂ‘;

Officc " sm—d’ SO0V

¢

‘T Reasons in brief as Remarks

Authority of
y engagement

No. of ‘(lnyis cngaged l
year wise / month wise

engagement
documentar

Proof of -

Y

. Name & Designation of
.- members of verification
commillee

oyt

{found incligible

e i
o 5ol T -
A e
: e
:‘«-J"—- y' = ns
i S s -7

-

R (B)
i2{Uplo 01-08- (Year/Day|Say ACG-17 1) Name : Si M. C. Modak,
A .98 for. |s)yforthe} . Desig. : Assll. Dircctlor Telecom
.4 [ormal casc " CAsCs : (Welfarc) ‘ -
" l(Year/Days) (because of} 0/0 : Thé CGMT, Guwahatl -
stay/status
: quo/nottol 2) Name : Stl 1D, Payeng,
: \ disongage Desig, + D, B (P&A),
R | order | - 0/0 - :The TOM, Jorhat ‘
passed by{ . - . i o
i Hon'ble | . ° «.. {3) Name : Sri D. Baruab,
i Tribunat | | Desig. : A O. (Casly,
' t 1 0/0 ¢ The TDM, Jothat \

" Dale - .

4yl v |
v K ' ?\\(\/ '5:~
ﬁ‘k!,éﬂ"“ grawy, (aUeT) i

“ e eom, (Adme \

. by Qeneral NANBONY
wioleg, AQE aF g Tqu, R\, W
ofo the G. M. Telecon, 8.8.N/k

Qo] Jorhat— 786001,

Sipnature

Designation -

Seal Ete.



¥ : ANNEXURE - “C" (Page - 2)
_rticulars From The Date Of initial Engagement : : '
Casual Mazdoor Sri Nirmal Ch. Baruah l Son of : Sri Rosheswar Baruah File No. 14
,‘)M, Jorhat. ’
K | MONTH | NOOF MODE OF PAYMENT AMOUNT | ENGAGED BILLING / TNAME OF A. O. \
| ' PASSING - |
DAYS | ACG-17/ | Vr.No. A/C No. BY WHOM AUTHORITY WHO HASPAID |
: M/Roll : B . - ;
1993 Jan. 31 | ACG-17/ 8 2179395 | Rs.1395.00 | T.C.Das TDE. Jorhat M. Tamilmoni __|
e Mar. 3 -do- 10 47/92-93 Rs. 135.00 -do- do- do- l
April 30 —do- 28(b) T 4/93-94 Rs. 1350.00 do- — do- do-
May EY —-do- 12(9) | 7/93-94 Rs 1395.00 |~ -do do- do- ,
June 30 -do- ab) | 11/93-94 | Rs. 1350.00 do- : —do- do- |
Julv | 15 -do- S(b) | 115/93-94 Rs. 67500 | 4o —do- S R.Sonowal |
Toral 140 | days s |
7994 | Aug 4 | ACG-17 9(6) 139395 | Rs. 18000 | T.C. Das TDE. Jorhat S R, Sonowal !
B [ Sepw | 16 do- | 13(2) 34/94-95 | Rs. 720.00 do- do- —do- ;
Total | 20 days i
11995 Jan. - 31 ACG-17/ - 32(h) 40/94-95 Rs. 1658.50 T.C. Das TDE. Jorhat S. R. Sonowal l
Feb. 28 do- gab) | 44/94-95 | Rs. 1498.00 —do- do- do |
Mar. 24 | 63(b) 78/94-95 | Rs.1284.00 do- —do- do- \
Auve. |30 51(a) 24/93-96 Rs. 1605.00 -do- ~do- -do- !
Sest, 7 “do- 15 38/0506 | Rs. 1177.00 o —do- T
Towal ; 135 davs ;———1_____.._—-———-"'/ t
1996 April 5 | ACG-17 L. 240 2/96-97 Rs. 267.30 T.C.Das TDM. Jorhat P SundamRajan
1 M= 6 dor__ 9| 719697 Rs.321.00 | —do- T o __________@g______.—
T 3 | -do- 1] 70607 | Rs. 16130 | do ~do- S
| Aug 30 | do 39(e) 5019697 | Rs.1605.00 | 4o ~do- S
Total | ' 44 | davs | = I
s o A . ]
Signarure of tha {gopmminee Members \\ K/ \ -

/\\¥t‘;\2‘//‘ . . ‘../‘/e;‘«vx,,\ﬁ “ N //’ _
Rt Divisional Enginec? (PRAD

0 2 S L -
* tant Director Telecom : Accounts Othcer

Telecom Circle
hari. Guwzahan - 781007

" O/o the TDM. Jorhat Ofo s TDM. Jorhat
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- BHARAT SANCHAR NIGAM LIM] TED

(A GOVERNMENT OF INDIA ENTERPRISE)
OrE1CE OF 1 GENERAL MANAGER

JORHAT TELECOM DISTRICT :

JORIAT - 785 o1
RS THA
G 0’2@‘{% bt it

E}mmﬁb

o

‘\'\ (:\-‘(-Q‘“\}‘\ \,\\_ } \f(_\,q_ N RS (?)ngt’\r .

Grj SN o
vill. Des et et PO, oMo 4N

N Vclf"iﬁl( 3 R

o i s &

Thans .. N
Dist. ST
wate that as per digection given Ly Hon'ble CAT Guwahati
ench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
Ae/or, LA TR, (AIOR, 1AS/OR, 1O02/9R, 992008, 269/98 and 203/98 the department
onstituted verification committees for differeit SSAs/unils wnder the ciele Tor
onducting detaited verification/serutiny about the no. of days' of cngagement ycatr
vise in different anits/offices and also to collect proof/cvidcnce for such casual
abourer including, yourself. The commntlee yerificd all the documentary as well as
other proof from the various anitsfoffices and also personally interviewed such casual
labourer including you ot ,—:*,,(__ L D Inour office/SSA, the cotnmitice
comprised of three members namely. -
(1) sri M, C. Modak Asstt. Director ‘felecom (Welfarc), 0/0
VA gei 1. Payeng. . [ (P&A), O/0 (he TDM, Jorhat.
(3) S D. Barualy, AO. ((‘.‘.nsh); O/O the 1DM, Jorhat.
' The aforcsaid commitice submitted 1ts report
ainst cach casual tabourer .1
rnished herewith as in’

As you arc d

the CGMT, Guwahati..

(0 the department detaling
all about their finding/proof ag jcluding you. {he detail of
Annexure for your

suchi scrutiny vepott is caclosed and fu

information. , .
Under the above circumstances as you could not satisfy the cligibility
ferment of TSM/Regularisation. Your casc

criteria as laid down in the scheme for con
Please take notice (hat you have not been in

could not be considercd favourably.
congagement under the department since “D M. 5.8/ ye\H\we—'been-discngaged—m
.casu:xLJahom‘ww.ith,.cl'i’cct_ﬁ-om-..ﬁ::.—_tgel_:___s:%__‘}gjs the department is bound to
consider only the cascs of such cligible casual labourcers for conferment of TSM
ch vacancics/works. .

Thig i done 1
( was dirceted Lo ben

apainst su : i
qecordance with the 11on ble {ribunals order and also the
sintained.

P i

/;:,\ ‘ (WA R
Deputy General Mangcy

O/0 the GM, 3SNL, Jorhal

slay/stalusquo tha

facio - Annexure-iA.

P
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ANNEXURE - A

Details of findings by the verification Committee of Jorhat SSA in case
of Shrifgmtl. __yNeo-Q%n Kt wens  @yamgady . in the Unit
/ Office SDVot _.S‘c..«&\‘k-‘:;

~
3
i)

- | Authority of| No. of days enpaged { Proof of Name & Designationof | Reasons in briefas [Remmpeks] -
engagement jyear wise / month wise|engagement members of verification found ineligible R G
{documentar committee
. b .
(A) (B) :
Upto 01-08- KYear/Day|Say ACG-17|t) Name : Sri M. C.'Modak,

98 f:r”c’j 8)forthe | - Desig. : Asstt. Director- Telecom .
rnormr.l es]  cases (Welfare) = - :
(Year/Days) | because of] 0/0  : The CGMT, Guwahati : B

stay/status | oot
quo/not to 2) Name : Sri D. Payeng, _ )
disengage| ! Desig. : D. E. (P&A), :
order O/O : The TDM, Jorhat . .
- | passed by . ¥ : :
Hon’ble 3) Nameo : Sri D. Baruali,
Tribunal Desig. : A. O. (Cash),
0/0 :The T‘DM, Jothat
Voers - A
—S.O‘S\'\&\“ . %’, ) o - 1
S 4 e\t . B aloere . Ay e*gwg Qom.
\aau = As\ days } NMEAN o
qs— S| w . 1 NCAND. <. A
A - F6 ' Coch& %:\V:N' be .
ag = [y : l
i

Ao

JE-XERITCE YTEAY, (THIAA)
Dy. General Manager Telecom, (Admn)
N TR DA AL LR q, 0, e
0/0 he G. M elccom, 6.9. WL
Da!\c; :- \‘-"\‘\\0\ w2, Jorthat— LU0
- Signature -
Designation -
Seal Fic. -

LY
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Son of Sn Ganesh Borah

ANNEXURE “C’,;(Eage 2)_ S

= From The Date Of Initial Engagement
Al X ’..zdoor Sn Madhu Kumar Borah

File No. 33(1)

rh Y . < X
ANTH 'o OF . MODE QF PAYMENT o 'AMOUNT ENGAGED BILLING / NAME OF A, O.
: s g i - ' PASSING
i DAYS | ACG-17/ | Vr.No. | ‘A/CNo. BY WHOM AUTHORITY WHO HAS PAID
? M/Roll T T :
Jan. | 31l ACG- 17/ 10 32/93:94" | Rs. 1449.00 D. K. Das” TDE, Jorhat S. R. Sonowal
_ ] Feb. i 28 ~do- 5 37/94-95 | Rs. 1309.00 -do- ~do- _do-
July | 31 —do- 1 9/94-95 Rs. 1449.00 -do- -do- -do-
Aug. i 3l -do- 17 15/94-95 | Rs. 1449.00 ~ do- -do- -do-
Sept. | 30 -do- 14 18/94-95 Rs. 1403.00 -do- ~do- do-
To1al . 151 davs
1993 Feb. . 28 ACG-17/ | 43 35/94-95 Rs. 1498.00 D. K. Das . TDE, Jorhat S. R. Sonowal
Nov. ! 30 do- 108 26/95-96 Rs. 1598.00 -do- -do- -do-
I Total . '58 davs
1996 April ~ i 30 ACG- 17 11(6) 5/96-97 Rs. 1598.00 D. K. Das TDM, Jorhat P. Sundara Rajan
I ' July i 21 -do- 6(18) 18/96-97 Rs. 1065.00 -do- -do- -do-
. Aug. | 25 ~do- 90 24/96-97 | Rs. 1331.00 -do- -do- -do-
- Total 3 davs . -
1997 Feb. | 28 ACG - 17 70 42/96-97 Rs. 1491.00 {i- D.K. Das TDM, Jorhat P. Sundara Rajan
- May | 31 ~do- 36 8/96-97 Rs. 1651.00 -do- —do- -do-
Sept. | 22 -do- 33(19), | 25,24/97-98 | Rs. 1171.00 ~do- 2w do- -do-
| 11(47) R
Oct. 31 do- 3,79 30/97-98 Rs. 1651 00 " -do- " -do- -do-
Nov. 30 -do- 90, 121 35/97-98 Rs. 1597:00.5:  -do- - -do- . do-
~ Dec. 31 -do- 65, 20 38,39/97-98 | Rs.1651.00 [~  -do- -do- do-
Total ' 173 | davs -] > -
1998 Jan. 31 ACG - 17 55,89 - | .43/97-98 Rs. 1651.00 |: D.K. Das .TDM, Jorhat D. Baruah
Feb. | 28 do- 73, 147, 48/97-98 Rs. 1491.00 -do- -do- ~do-
March { 4 ~do- 132 53/97-98 . Rs. 213.00 -do- -do- do-
May 31 —do- 97.177(9) | 8, 9/98-99 Rs. 1651.00 -do- -do- -do-
Total 94 davs
A Signature of the Committee Members L W
. Assistant Director Telzcom Accounts Officer -
O/o the TDM, Jorhat

Assam Telecom Circiz
Ulubarn. Guwahati -

31007

1
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' ‘ cngagcmcm undcr the department since 3

BHARAT SA NCIIAR Nl GAM LIMI Tl' D
(A GOVERNMENT OF INDIA ENTERPRISF)
OFFICE OF THE GENERAL MANAGLR
JORHAT TELECOM DISTRICT
JORHAT - 785 001

Sri T \ \o [ %t‘,h{'t\, ‘ o }‘

Vill. ‘Fc el PO 'F'Q('\\\w&,

~N RIS + ettt e E

Thana -3 o~ R
+ Dist. . R et | .
A b ’ £ 3k

As you arc-awarc that as per dlrccuon given by Hon'ble (‘A‘l Guwaliati
Bench (:uwahau in OA nos 107/98, 112/98, 114/98, 118/98, 120/98 131/98, 135198,
{§6/98 141/98. 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the dcpartmcnt
consntuted verification .committees for different SSAs/umts under. the circle for:

\—P‘\’B },

conductmg detailed vcnﬁcahon/scnmny about the no. of days of cngagcmcnt year- . |

~wise,dn dxﬁt;rent uriits/offices and also to collect proof/evidencé. for such casual

" aboyger u}cludmg yoursclf. The committce verified all-the documentary as wclP as -

‘ \ othet proof from the various umts/omces and also personally interviewed such cqsual

~ fabourer mcludmg youon __S.G ero In. our. oﬁicc/SSA, thc commxttcc .

compnsed of three members namely, -

(1)SriM. C. Modak Asstt. Director Tclccom (Welfarc) ‘0/0 the CGMT Guwahah
(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jothat. . .
(3) Sri.D, Baruah, A. O. (Cash), O/O the- TDM Jorhat. 3

e “The aforesaid commitice submitted its report to the department detaxlmg
all about thctr ﬁndmg/proof against cach casual labourer mcludmg you. the detail of

* such scrutiny -report is cncloscd and fumished hcrcthh as in Annexure for your .

- inforhation,’
L “Under the above ctrcumslances as you could not satisfy the ehglbllxty

cmcna as, laid down in the scheme for confermcnt of TSM/Regularisation. Your case’,

“could not. be considercd. favourably. Please t&kc otice that you have not’ been m
aAﬂ—ri% | ye!
: @MW as the department is bound to
consider only the cases of such cligible casual labourers for'd:onfcrmcnt of TSM
‘ agamst such vacancies/works. I3
This is donc in accordance with thc Hon'ble mbunals order and also thc
stay/statusquo that was directed to be maintained.

- . .4\%’
fnclo - Annexure-A. . NN

. : : ' Deputy General Manger )

(/O the GM, BSNL, Jorhat

'
“n e ey
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of Shri/Sptt”

Authority of No. 0
gpement] engageme

1

' “ ANNEXURE - A
" Details of findings by the vegiﬁcaﬁon Committee

—5<\o e
soo-x[Fenat

o< .

Name : Sti M. C.
Desig. : Asstt. D

0/0 :The CGM

Desig.
0l0

{ days cngned Name & Designation of
nt lyear wise / month wise| engagement members of verification
committee

(Welfare)

, | Name Sti D. Baruah,
S AL O, (Cad),
. The TDM, Jorhat

of Jorhat GSA in case

———————

T, Guwahati

in the Unit

§
)

A

T Reasons in brief as
found incligible

T

wa'e® yém*, 1 nTERY

ga-AT
Dy. Geneia\ Manager Telecom, (AdmrQ
R S grast’, SN L
ojo the G. W relecory, Lo\
Wi, sorhat— 255001

Signature = Coe

Designation =

SC&‘ E"C -
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En_’fxgement Particulars From The ijate Of Initial ‘Engé.g;r‘nﬁeh.t. "A o e
- -~ .Son of : GiridharBora. -

_—

In respect’ of Casual Mazdoor Sri Jibon'Bora.- -

| ANNEXURE - “C” (Page - 2)

File No. 44(1)

PECES S
R "

O:v the TDM, Jorhat. .
, : e y
YEAR | MONTH [ NOOF MODE OF PAYMENT AMOUNT | ENGAGED [ BILLING/PASSING | NAME OF A. O.
ccona | DAYS Afd?R - '1]7/ Vr. No. A/CNo... [ - - BY WHOM | ~ AUTHORITY WHO HAS PAID
(0] - R - . “«
|_1992 "[""Nov. | 30 | ACG-17/ 83(49) 22/92-93 | Rs.1373.00 | D.K.Das TDE, Jorhat - M. Tamilmoni
| Total | 30 | days - . '
1994 June | S ACG-17/ 5 . 5/94-95 Rs. 234.00 D. K. Das TDE, Jorhat S.R Sonowal '
Aug. 31 | do- 12 15/94-95 I'Rs. 1449.00.] - -do- -do- - ~do-
Sept. 10 do- 19 18/94-95 | Rs. 468.00 | = -do- —. ~do- ~do-
| Dec. 31 -do- 37 27/94-95 | Rs. 1639.00 -do- *- J- -do- ~-do-
[ Total 77 | days 2 : :

[ 1995 Jan 28 ACG - 17/ ] is 31/94-95 | Rs. 1i:0.00 | D.K. Das TDE, Jorhat S.R. Sonowal |
 Total 28 | davs o | . N |
1997 Feb. 21 ACG-17 | " 3(3) 43/96-97 | Rs. 111800 | D.K. Das - TDM:>Jorhat P. Sundara Rajan

May 10 —do- 84 8/97-98 | Rs. 333.00 “do- - do- do-
Aug. 20 | do- 29(30) 18/97-98. | Rs.'1065.00 --do- -do- D. Baruah
Oct. | 31 -do- 57(24), 30,29/97- | Rs. 1651.00 " -do- -do- do- -
. ' 90(18) - | 98 . :
[ Total | 82 | davs : ' ' o
1998 ~Jan. 14 ACG- 17 50(6) -45/97-98 | Rs. ~16.00 D. K. Das TDM, Jorhat D. Baruah
' Feb. 28 do- 172(8) | 48/97-98 | Rs. 1291.00 " -do- —do- do- -
April 30 -do- - 131 " 4/98-99 Rs. 1598.00 " -do-’ -do- _-do-
S May 31 do- | ~89;127~ 78979899 1 Rs. 1651.00 -do- ~do- _ -do-
L Total | 103 davs ' e e ]
Signature of the Committee Members Q . .
Assistant DireBtor Telecom Accounts Officer Divisional E )
Assam Telecor Circle . Q/o.the TDM, Jorhat O/o th Jorhat
Ulubari, Guwahati - 781007 : :
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_against such vacancies/works. .

JORHAT TE LECOM DIS TRICT
JORHAT - 785 001

.. Asyou arc awarc that as per direction given by Honble CAT (qual\ati
Bench, .Gulwahali in OA nos 107/98, 112/98,: 1)4/98, 118/98, 120/98, 131/98, 135/98,

136/98, 141/98. 42098, 145198, 192198, 223/98. 160/08 and 293198 the departmer
 constituted verification committees for different SSAs/units under the circle for

coxiductix\&,dgtailcd verification/scrutiny about the no. of days of engagement year

7 wis€ iin different units/offices and also to collect proof/eyi'dence for such casual

L 1ab‘c’§(:rcr including yoursclf. The committee verified all mé",documcntary,a.swcll as
" other proof from the various units/offices and also personally interviewed such casual
labourer including you on  W-S MW In our Qf_ﬁcdSSA, the” committee
" comprised of three members namely,. - o o

(1ysn M. C. Modak Asstt. Director Telccom (Welfare), .O_/O the C'G:MT, Guwahiati. -
(2)Sni D. Payeng, D.E. (P&A), 0/0 the TDM, Jorhat & S S
(3)Sn D. Baruah, A. O. (Cash). 0/0 the TDM, Jorhat.

The aforesaid committce submitted its report to the dcpartment' detailing

~ all about tﬁcir finding/proof against cach casual labourcr including you. the detail of

 such scrutipy report is enclosed and furnished herewith as in Annexure for your
: infonuation.’_ '

o Under the above circumistances 8 YoU could not satisfy the eligibility
critcria.as laid down i the scheme for conferment of TSM/chulaﬁsation. Your case
“could not be considered favourably. Plca‘;g é}ak_’eq ggtice that you have not been in

cngagement under the department since ,
‘ e fron ~~ the department is bound to

¢ ,
consider only the cascs of such eligible casual labourers forzaconfermcnt‘of ™™

hig is done gecordance with the Hon'ble \y’ibuﬁ:\lS order:and also the

stay/statusquo {hat was directed t0 be maintained.

o . . -
Enclo - Annexure-A. : //"". WY

Deputy Gieneral Manper
/0 the GM, 1SNL, Jorhat

L; - :-;’ :“ - i ‘ ) 9
s e | T ))\\T7
'_: T o v ) o ( : .
BHARAT SANCHAR NIGAM LIMITED N
4 GOVERNMENT (F INDIA I-.‘NTERPRISE) ‘ / .
OrrIcE OF 1L GENERAL ‘MANA‘(.‘I:‘R -
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ANNEXURE A
I
< Details of fmdmgs by the venﬁcauon Committee of Jorhat SSA in case

of Shri/Spti’__ Ve & en~con Secediape . _ in the Unit

/Oﬂ)ce

Authority of No._o,f day§ engaged | - Proof of " Name & Designation of B Réasohs‘in brief as _ -
engagement [year wise / month wise| engagement members of verification: | - found ineligible PR
o documentar | committee 1 Sl - -
" H WL & : : — |
w1 ® | . . o
|Upto 01-08- (Year/Day]Say ACG-17}1) Name : Sri M. C. Modak,
98 for | s)for the Desig. : Asstt. Director Telecom R
mormal cases| cases “(Welfare)
(Year/Days)|because of} O/O : The CGMT, Guwahati -
T u|stay/status| - - . : ¥
_ quo/not to {2) Name : Sri D. Payeng,
T disengage Desig. : D. B. (P&A), o L .
“ ] order O/0 :The TDM, Jorhat . T T .-
passed by o , Co .
S Hon’ble ‘ 3) Name :-Sti D. Baruah, _ ) o
i | Tribunal | Desig:::A.O.(Cash), it
1 : O/0 :: The TDM, Jorhat i
CeDE ‘bow v ” ‘ |
robole bl Rede NN N RV No\- Co«\g&e_@ Lkba&g
S&. A &2 . ' Lo
A . 1,\4}4' AP - (\/\rj ?‘em&\ps
\c\z\}, _\«e&Mo T A m& .
S Aw - \oA . T L Ceod R ~N
Aag- 86 v : oo L uc,oxwéa@
AF - AN v C T T
: AQ ~ \W§ v £ . .
3 ‘ ]
-. ‘: . ) . . . .' v' ) " " N N '7)'
: S S . . . _ - ST-AETIT A6 CTAIY, (TMTEA)

Dy. General Manager Telecom. (Admn)
- R PEREACL EANE ARV (|
0/9 the G. M “Jelecon y, BLS.NL.

- . e dathat— to5001
Dae= o \. = o A g - .
. . ignature - !

= e ' ) ' . l)ml;,natmn -
R I | o LSl B -
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ANWEXUER -~ CT

[ pgnemient Uutendars From The Date of nitial Engapeme
ol eanoal Mamloor Sol Padurs Hendiqua, 3/0-
<o the TIXM, Jorhat

k.

3ri Tepuram 1 Tandique . Fil

o No.-S7

,/\/

)

vi

Stanature otg?qt (nitee Members.

fesishint DA Talewsn
sszan Tleomirsle
Tt oy, Uil - A NALR)

ke

Accaeds Ofhicer

/¢ the TDM, Jorhat.

oo

Yeur Month | No Modc of Payment Armount. - waged | Billing Yame ot L
- of By Passing
. Davs ) . Yhorn wmhority
\ ACG<1/ Vr. Ho. &/C Ho. .
L ‘| - M-Rell , , | B
1923 | Jan, 31 | ACG-17 | 18 16/92.93 | Rs. 1240.00 | T.C.Das | TDE Jorhat | M Tar-iz
Feb. 17 |7 -do-T" | .. 10 19/92-93 | Rs. 680.00 | ---dc- -do- Sl
- | TOTAL-| 48 - }* | - o , AE _
1674 Feb. 31 | ACG-17 4 18/63-04 | Rs. 1395.00 | T.C.Das TDE Jorhat |-
Tune 26 | -do- 1(d). 4/94-95 | Rs. 1170.00 { -da- -do-__ | e -
Sept 11 | -ACG-17 . 24(€) . 9/94-95 | Re. 495.00 P.C :
L : o Fhukan Y
i Naw. N -do- 1(m) 12/94-95 | Rs. 52800 | -do- -da- oy
b 30 | -do- 1(a) 15/94-95 | Ps. 1440.00 | -do- - da - o
TOTAL | 109 I R
1595 Jan. 31 | ACG-1T - 16) 24/34-95 | Rs 1643.00.| P.C. 7| TDEJarhat | ¥ Sty g
. _ T I © | Phuban I
o Feb. 28 | -do- 8(e) T 27/94-95 | F3.1484.00 | -do- - do - S
" Mar. 27 | -do- 2(d) 30/94-95 | R, 143100 | -do-~"{ -do- i
. TOTAL | 86 - ' = . _ o
1996, . uly | 3t ) -dod 1(s) 1379697 | Rg, 1€58.00 | P.C. | TDEJorhat | B2l
L - ' L “Fioikan IR R
, fuz v | 311 -de- 4(d) 15/96-97 | Bs, 1658.00 | -do- |} -dol. -4
-1 gept—- | .30 -do- 4(e) 19/96-97 | Rs. 1605.00 | -do- }. - dow -4
" Oct. 19 - do - 18 |_.20/96:97 | Rs. 1016.00 | ~-do- | -do- FE
: TOTAL.{ 111 . - - L -
1997 | . Jan. | 22 cdo- . 3%) 33/96-97 | Rs.- 1551.00 | "P.C. | TDEJorhat | P.Sun' §
R A : D . | Phukan
Mar. 28 -do- 23(D4(d) 25.3/96-97 | Rs.1497.00 -do- -do - DB
May 5 - do - 2(d) - 3/97-98 Rs. 265.00 -do- -do- -
Sept | 30 - do - 3 13/27-98 | Rs. 155100 { -do- - do -
Qct. 28 - do - 16(D 16/97-98 | Rs. 149400 | -do- - do -
Nov. 30 - do - NEICY 30/97-98 1 | Rs. 1605.00 | -do- | -da-
Dec. 31 -dg - 1) 22/97-98 ..| Rs. 1658.00  -do- - do -
TOTAL | 181 i
Ty 20 - da - 24(1) 26/97-98+ | Rs. 1605.00 | P.C. | TDEJorhat
. : . o} Phuban '
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BUARAT SA NCHAR NIGAM LIMITED \_7 \ ‘g)\
e (A GOVERNMENT OF INDIA ENTERPRISF)
' ‘ OFFICE OF THE GENERAL MANAGER
v N JORHAT TELECOM DISTRICT

: JORHAT - 785 001

To ‘ ¢

AT

g N an desRare ch'ﬁ?f‘é;,

b Vi\\.TQl<G-\C\.3' pawP. O. _Vc.‘_\z-ld'g_cre‘nu\
- Thana _ 3 e ek o ‘, )
Digt,_S orheds B Y \
. Co As you arc awaré, that as per difection given by Hon'ble CAT Guwahati e
; ., s Bench Guwahal 21 A nos-107198, 112/98, 114198, 118595, 120/98, 131/98, 135/98, R |
136098, 441098, 142/98, 145/98, 192/98; 223/98, 260/98 and 293/98 the department » W
. constituted verification cohimittecs for different SSAK/units under the circle for T
v . conducting dctailcd vcriﬁcdtion/scrutiny about the no. of days of engagement year- .
~ wise in different unitg/offices and ilso to collect prooffevidence for such casual - A
" labourer. including yoursclf. The committee-veérified al the documentary as wll as .
~ other proof from the various un.i”tslof!i_}_ s and also personally interviewed such casual . A
*labouser, including you on A S WS In our offict/SSA, the committec
- comprised of three members namely, - < r
() SriM.C Modak Asstt. Ditcctor Telecom (Welfare), 0/0 the CGMT, Guwahati. i
e D) Sri D. Payeng, D. C. (P&A), 0/0 the TDM, Jorhat. R
L e i (3)SriD. Baruah, A. O. (Cash). 0/0 the TDM, Jorhat. -

«

PR The aforcsaid committce submitted its report to the department detailing T
all about their finding/ptoof against cach casual labourer including you. the detaitof - -
. -such’ scrutiny .report is enclosed and furnished herewith as in Annexure for yout ’
 information. .. ‘ ) . o
... Under the above circumstances-as you could riot satisfy the eligibility
.. .criteria as laid down in the scheme for conferment of TSMIRc@u\qﬁsati‘on.'Your case’
...could:not be. considered favourably. Please take notice that yo:{l have not been in
cngagement under the department sinec ¢ eas_ |/ you-ha i
i C

c - G s the department is bound to
considcr only the cascs of such cligible sual labourers for - donferment of TSM
_against such vacancies/works. ™ e ‘

This is donc in accoxdag}éc with the Hon’ble tribunals order and also the

stay/statusquo that was directed 1o be maintained.

Enclo - Aunexure-A. (,fﬂ\f\;{
) Deputy General Manger -
OO the GRRSE 1 Jorht
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ANNEXURE - A

Dctaxls of findings by the venﬁcatlon Comtmttee of Jorhat SSA in case

orShn/Smn N andesc O 0—»cm‘~ .. .o inthe Unit
) ] i
[Officc Vo /30T -
. . i
Authority of[ No. of days engaged | Proof of Name & Designation of Reasons in brief as Rznm-hi A
engagement yenr wise / month wisel engagement members of verlﬂcaﬂon 1 found Ineligtble M S
fdocumentar : comn\lttee : -
A . | I ) ® 1 : 3 -
a Upto 01-08- Year/Day] Say ACO-17 1) Name : Sri M. C. Modak,
: | 98for |s)forthe| - Desig. : Asstt. Director Telocom
normtilmms{ cascs (Welfare) . i~ )
(Year/Days) because of 0/0 : The COMT Guwahati
‘j stay/status ’ , ‘
quonettol &0 TR) Name SriD. Paycng, , .
disengage ‘Desig. : D. E.(P&A), - . : , ] 4
. o order R 0/0 +The TDM, Jorhat i
' . passed by| . 4 B I
: - . i* - | Hon'ble .3)Name St D., Baruah
izl . ' 'l'rlibunal ) * Desig.t A. O. (Cash), i
. . . : %4 | O/0 : The TDM, Jorhat.
- £ o ‘{i' \ \ ‘e

' . = o h&L 1 : Y ' ‘
\/q?, ey K vaas.«- Ra,._»‘m ‘ ff.“s {’.'g}’.("a?vf__ N\ Cvenpledad £ atKe o]
> . : G R 2 bedeega e ‘

i , L :

5 B ' . '. . . A e :."\-‘ R oo R : c_‘p-(“"
' .- oodaqnalol L Ty et de_ﬂ,v_a_ d‘
b \0{%- \5‘4 T A AR L}O_M_o\w,

\0‘0‘(‘, - ” \ ’ e - o .b IR ('a‘.d«& nc‘\ bﬁ“
. . . S RN o )_“g(‘ n‘fa.l ) !
SRR ;

‘l}' - \)‘ ‘ T . A ';,‘ "'-i':&,,

(//Le/w
IT-AGITE P HATY, (mmr-t)
Dy. Genetsl Manager Telecom, (Admn)
AT R gnarr, ' JERSAIRIN L}
ojo thoG wm  Yelccom, B. 5 N.L.
‘DQ\; :- \c\ \ \ 5 en| . w1z, Jothat— Ko001 L
. Signature - :
Dcsignation -
Seal E;c -




AMNEYURE -“C" . f

Engagernent Particulars From The Date of frutial Engagement

Inrespect of casual Mazdoor St Nandeswar Dorah, 3/0 « 8ri Sonti Borah . Flle No. - 58
Olathe THM, Jorhit

.} Yew Month -} No. . " Modeof Fayment - .° |  Amount.c | Engaged | - Billing | Nameof AQ. |
‘ “f of ' ' By - Pasging
g'!__“_‘ | Days ' N , ' P Whom | Authority e
A ACG-17/ Vr He, NCNo. = L s :

' M-Poll_ | S I S
A TACGT 1903y | 1492-03 | RBs 124000 | T. € Das | TDEJorhat | M. Tamihinoni !
2| odo- | 00(c it da] 10.20/02-93 | Fs 112000 | -do-. |- -do~ . -do-
20) - do - Gy | yer9d | ks 90000 -do- - da - Sde- |
0 | de- | i2iny | w9394 | i 1350001 -do- | -do- AR.M\AJ
| -da- VOS] 10/9%.94 | Rs. 139500} -do- | -do- | & K
A e T va_ | Es 13500070 - Y
. w4 T TR 3 *
CROTAL 08 T ' "
day N ACan AL
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g I LS BUEE R R L TH
- dune KA -lln -

L e 'w'w_. Covey L

. ’,’(n -
] PR

< da.

R Hmm
ke 52y

oy

X [ _"-,l . :
K RS LN SR PO ¢ Jooode UCS I PAS MAO,(‘“ . \x ——a- 4._' e !
m i TOTAL |<| ‘

gL e 1 Aca7? ey "2'319&1'§5'""f‘;‘m&(mom B0 TREJorha | B Guniwamn
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Feb, | 38 | - do- 37/34-95 °| 1.1483.00 | -do-. ] do- 1. idn-

Vo a4 278 70T T ey | 304005 P Re 139800 [T dos | doe ke
o TOTAL | 86 S . 1. DS . A
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Qe 1°28 | -do- 1501 16/97-98 | ks 149800 | -do- | %-do- | °
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BIARAT SANCIIA NIGAM LIMITED GL-,/ \-'
(A GOVERNMENT OF INDIA ENTERPRISI:')'
. OFFICE OF THE GENERAL MANAGER .
JORHAT TELECOM DISTRICT .
JORNAT - 785 001

el

¢ oy Row- \/\g\(\‘;:;?
viltoQa gon P O. C‘\Wm»x)\nt.
N S A A Al ———
Than S aaek

Dist._ Sefhed o DEHEN

s o ¢ S st ¢

: -As you arc aware (hat as per direction given by ‘Hon'ble CAT Guwahati

" Benichy: Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98;-141/98, 142/98,-145/98, 192/98, 223/98, 269/98 and 293/98 the department

~ -constituted verification committees for different SSAsfunits ‘under the circle for
'co;jdi’né‘tin’g'dé(ailéd verification/scrulgdy about the no. of days of engagement year-
-wise-in different units/offices and ¥iso. to collcct‘proo’f/cvidcncc, for such casval
qabourér including yourself. The confhiitee verificd all the documentary-as well as
. other proof from the various u_nit's/ofﬁces‘ and also personally interviewed such casual

labourer including you on AE N In our ‘officc/SSA, the commiittce

“comprised of three members namely, - : : _
(NS M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati.
(2) Set L. Payeng, D. B (P&A), 0/0 the TDM, Jothat. L :
{3) S D. Baruah, A. O. (Cash), 0jO the TDM, Jorhat: - v . _ ,
. The aforesaid committec submitted its report to the department detailing
- all about theit finding/proof against cach casual {abourer including you. the detail of
such scrutiny report is cnclosed and furnished herewitli as in Annexurc for your
- sinformation. - 5 s T
: Under the above circumstances as you could not satisfy the eligibility
criferia as laid down in the scheme for conferment of TSM/Regularisation. Your case
~could not be considered favourably. Please take notice that you have not been in
. engagement under the department since NS flE / yMave—beei\-éisengaged'as
Gas‘tif\‘ﬂﬂmr-‘vﬁ'h—eqce{—ﬁﬁm . \STCCIAAS {he department is bound to
consider only the cascs of such cligible casual labourers for confcrment of TSM
against such vacancies/works. ' a

This is donc 1n accordance with the Hon'blc tribunals'ordcr and also the
stay/statusquo that was directed to be maintained.

fnclo - Annexure-A. (/\/ e =

Deputy {iéneral Manger '
00 the GM, BSNL, Jorhat
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ANNEXURE - A
ndings by the verification Committee of Jorhat SSA in case (
(e in the Unit

Details of fi
of Shri/Smtt. —-.,- \nf':_‘_ st }SA(_}L o

/OlTlCC <-".“)”.1 ( ’..4-'\(4'( ¢ '3 K k\t Q
ERRER A Lo A e
Reasons in hr\e?;s‘_l Renn

e
Name & Designation of

members of verification found loeligible .
committee ' : .

-
) Name - sriM. C. Modak,
Desig, : Assit. Director Telecom
(Welfare)
0/0 :The CGMT, Guwahati

Name : Sti D. Payeng,
Desig. : D- E- (P&A).
0/0 :The TOM, Jorhat

2)

3) Name : Sei D. Baruah,
Desig. : A- O {Cash),
0/0 :The TDM, JorPat

)

nal

Tribu

R

\/‘h’l Soes nly Mé,-l:{— pg leovr—
- 3Iax : & <
‘ ) . -)_,L\F ‘“"k’; VYia )QS-:L
. e b e E
: : \o‘q“_ \q‘ I .\-B(,C\~; Con --—.~Q
£  \es- ®6 Qo>
. : . : C'.:..\hkt( nd ke
| \"ﬁb".\‘\ e RS ;__;l&_{w,q‘
. 1997 -1
\vorg- 156

| g.wpEIaeE LEAT, (rwra)

po {
ol
t - Dy. Genetal Manager Telecom. (Admn)
f ! ’ ' ettty wopdd . {(Rq"' t’t' A :-.Q"
K ‘ ojo the G. M Jelccom, 8.3.N..
1)1\&? - \o\. et wtezinfJuthat— 705001
. Signature ot
Designation =

Seal Fic. -
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BHARAT SANCITAR NIGAM LIMITED
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGLR
JORHAT TELECOM DISTRICT

. JORHAT - 785 001

<

Sri K(\“LL"* S e .

Vill. tNe- | e PO, A\ ‘
Thana & Sertut
Dist. Sethat oo . -

0

)

' Asyouarc aware (hat as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 1 14/98.118/98, 120/98, 131/98, 13598,
136/08. 141/98. 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the departinent
constituted  verification committees for different SSAs/units under the circle for
cotiducting detailed verificatiow/scrutiny about the no. of days of engagement year

- wise in ‘different units/offices and also, to collect ;proof/evidence for such casual.
* fabourer including yoursclf. The committee verified all the documentary as well as

othes proof from the various units/offices and-also personally interviewed such casual
jabourer including. you on A~ 2, Inoour officc/SSA, the committee

comprised of three members namely,.

- (1).Sri M’ C. Modak Asstt. Director Telccom (Welfare), O/O the CGMT, Guwahati.

(2) Sri D. Payeng, D. E. (P&A), O/0 the TDM, Jorhat.

o (3)SnD Baruah, A. O. (Cash). O/O the TDM, Jorhat.

2R The aforesaid committee cubmitied its report to the department detailing

f:"_"allzﬁﬁq‘dﬂhci.f finding/proof against cach casual labourer including you: the detail of
suéh scrutiny report is enclosed and furnished herewith as in Annexure for your
_information. - '

L o ‘Under the above circumstances as you could not satisfy the eligibility
“criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in

‘cngagement under the department since 21= %+ T1% / yeﬁ-lm,e_bgau_dlsmga-gcd—ﬂs
it ‘ s the department is bound to

castal our wilh

e st

consider only the cascs_of such cligible casual labourers for conferment of TSM
 against such vacancies/works. : .

. - -- .
This is done in accordance with the Honblc tribunals order and also the
stay/statusquo that was directed to be maintained.
! \ (RVE .

Deputy General Manger
/O the GM, BSNL, Jorhat

Faclo - Annexue-A.



ANNEXURE - A . A

Details of findings by the verification Committee of Jorhat SSA in case

of Shri/Sent. R onsis Sedumeath, j o i the Unit
/Ofﬁcc I D}'—“‘4(‘_’-*»bc°~) '30“6‘»\95\" o

f Dste of |Autbority of} No: of days engaged | Prgyfof Nnme& Deslgnnlion of | Reasonsinbricfas Rcmnﬂ
J &g‘geme'nt cogagement Lyear wlsel month wise| engagement members of verification found ineligible S S
' : ‘ ocumen(lr . . committee
R ) -
_ Upto'01-08-¥ Year/Day| Say ACG-17 1) Name St M. C. Modak,
A ] | 98for |s)forthe Desig. : Asstt. Director Telecom
“al : © faormal cascs| - cases ) . (Welfare) o«
g 1(Year/Days) {because of] 0/0 :The CGMT, Ouwahah
S \ stay/status| . ’
.\ o {quo/nat to 2) Name : Sfi D. Payeng,  «
A ’ . ‘| disengage - Desige: D. E.(P&A), .7'7\_‘“
' : order | 010 yThe TOM, Jorhat ™
o, ; passed by
W v i Hon'ble § - Q,_}) Name : Sl’lD Bnruah, "
, L reibunal | Y&} Dosig A, O. (Cash) i
| 5 b 1 4:qioo. *TthDM Jorhat
Y N SAY P ] BRGNS P L, ONeer PRV O Lo Y ‘,,Q QU ‘an”‘
/‘&) C,.‘.‘(,\c.\“\(l.\ L e A4 . o p .“.3‘ g D e B \A* i
Cydsn . " Co ! Cen ey o
A I I ‘i-»i Py Ve e "‘6
A9, 5-) . C ’ S . .' S\ eLsn PR '
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t o o . ' Geotc vk ol
\Olc\ ’(.‘Y-‘ (t‘ (_ ) ' ' ' C.r 7’L)L~CQ&Y e,
jee-tse ' ' 8

(A el
AU UK AT, (AME)
Dy General Manager Telecom, {Admn)
e, e qumarr,  Ar, i Qe
0/0 the G. M. Feleccom, B.S.NA.
D%‘é ‘:: | RR; Jethat— 265001
4 - Signature -
Designation -
Seal E;’c -

LoD s
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BHARAT SANCHAR NIGAM LIMITED
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT |

JORHAT - 785 001 ’

i B elan O A

P vilSeraden~ PO '@\9"“’@&0\' CS\M o8

S R A
Thana > STIE o e
Dist. SN~ 0

e As you arc aware that as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,

. 4136/98, 141/98, 142/98, 143/98, 192/98;223/98,,269/98 and 293/98 the department -

. .constituted verification committees for diﬂ‘erentf. SSA"§/units under the circle for
. conducting detailed .verification/scrutiny about the no. of days of cngagement year-

‘wise in ‘different units/offices and also to collect proof/evidence for such casual

- labourer-including yoursclf. The committce verificd all the documentary-as well as’
. other proof: from the various units/offices and also personally interviewed such casual
. - labeurer -including-:;you on _ W\ g’\'ums‘ﬂ In our officc/SSA, -the committee -
~ comprised of three members namely, ) Y | A

£ (1):Sri'M. C. Modak Asstt. Director Telccom (Welfare), O/0 the CGMT, Guwahati.
(2) Sri D. Payeng, D. E. (P&A). O/O the TDM, Jorhat. L
(3) Sti 1. Baruah, A. O. (Cash), O/O the TDM, Jothat. S o
» .- . 'The-aforesaid committee submitted its report to the department detailing,
all about their finding/proof against cach casual labourer includirg you. the detail of
such scrutiny report is enclosed and furnished herewith as in “Annexure for your
information. T ' ‘
-~ Uider the above circumstances as you could not satisfy the eligibility.
criteria as laid down in the scheme for conferment of: TSM/Regularisation. Your case
“could not be considered favourably. Please take notice that you have not been n
cngagement under the department since "3 © .&.Qg [ youwhave been disen s
¢ i o ¢ o as the department is bound fo

, ] ‘
.. -consider -only. the cascs of such cligible casual labourers, for conferment of TSM.

against such vacancies/works. ‘ .
This is done i accordance with the Hon ble tribunals order and also the
stay/statusquio that was directed to be maintained.

Enclo - Annexure-A. _ ‘ ("2'/\/‘ W ‘
: Deputy General Manger
0/0 the GM, BSNL, Jortiat
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) ANNEXURE - A
Detnils-of findings by the vcni’cutmn Committee of Jorhat SSA in case
omhn/qmﬂ/ Pdans TOWES in the Unit
. 0 ‘
/ Office SO P &t
L ) g\ CAE‘CE_)
i TAutbority of| No. of days engaged | Proofof |  Name & Designation of | /Reasons in briefas |Reowerks -
sent| cngagement [year wise /'month wise| engagement members of verification - found ineligible BRSO
‘ : . documentar committee - N
L y :
I R N I I () ‘ _ 2
A Upto 01-08-(Year/Day|Say ACG-17|1) Name : Sri M. C. Modak, '
o 98 for {s)forthe} Desig. : Asstt. Director Telccom
- mormal cascs{ cascs (Welfare) ;.
(Year/Days) |because of] O/0 : The CGMT, Guwahati
stay/status
‘ quo/not to 2) Name : Sri D. Payeng,
‘ disengage Desig. : D. E. (P&A), )
" order O/0 :The TDM Jorhat
) passed by 3 B R
‘Hon’ble 3) Name SnD Baruah o
Tribunal | Desig. : A.O. (Cash) bl
S . O/0 :The TOM; Jothat_
s> E Beoea U IFRNEE D
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co PRI PRTRNE £ <1 SN (FRVIECTR |
‘ 0/0 the G. i.. Jelccom, B.S.N.L.
9iGR;Jorthat— %5001
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Dcs:gnahon -
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ANNEXURE - “C” (Page - 1)

In respect of Casual Mazdoor 8d Aman Dutta. " 8/0 Sri Cheniram Dutta. File' No 64
O/o the TDM/Jorhat. : . . » : : .
 Yeer. | MONTH . NO OF 'MODE OF PAYMENT AMOUNT {7 ENGAGED BILLING / NAME OF
DAYS | ACG-17/.| Vr. No. | A/C No. BY WHOM | PASSING WHO HAS
| M/Rofl \ AUTHORITY PAID ;
1993 . Feb. 28 ACG-17 | 1) | 19/92-93 | Rs. 112000 T. C. Dss TDE/JRT, M. Tamibmomn
Total. R 28 ' !
1994 Mar. T 273 ACG-17 | Xs)2 {24,23/93-94 Rs. 1200.00 | T.C.Das TDE/JRT 8.R. Sonowal |
1995 Jan 31 ACO17 11 | 24/94-95 | Rs. 1643.00 | P.C. Phukan. TDE/JRT P. Sunds Rajan.
Feb. 22 | -do- | 3a) 27/94-95 | Rs. 1484.00 -do- - do - -do - :
Mar. 27 -do- |- 20) 30/94-95 | Rs. 1391.00 -do- -do - -do -
Tatsd 86 L
1926 Juty T 31 | ACG-17 | . l{e) 12/96-97 | Rs. 1658.00 | P.C. Phukan. TDE/JRT P. Sunds Raisn. -
. Ang 31 | -do- | 4e) | 15/9697 | Rs 165800  -do- <do - _-do- :
Sept 30 -do - 4{c) | 19/96-97 | Ra. 1605.00 - do - - do - -do -
Oct 19 . -do - 18(g) | 20/96-97 | Rs. 1016.00 - do - - do - -do -
Totsl ' 111 - : ~ A K .
1997 Jen 29 ACG-17 | 3(®) | 33/96-97 { Rs 1551.00 | P.C. Pluksn TDE/JRT P. Sunds Rajan.
Mar. 28 -do- |23k 37,1/96-97| Rs. 1497.00 -do - - do - . -do- :
April 5 - do - 3/97-98 | Rs. 265.00 -do - - do - - do -
Sept. 30 -do - 3(a) 13/97-98 | Rs. 1551.00 - do - -do- -do -
Oct 28 - do - 16() | 16/97-98 | Rs. 1498.00 - do - - do - -do -
Nov 30 -do - 7() 19/97-98 | .Rs. 1605.00 -do - - do - - do -
- Dec. . 31 | -do- 1(e) 22/97-98 | Rs. 1658.00 -do - - do - -do -
- Total 181 ' - N - . .
1998 . Jmn 30 | ACG-17 | 24(n) | 26/97-98 [ Rs.1605.00 | P.C. Phulcn. TDE/JRT D. Barush
T T Feb -~ | 28 | sdoe|-."1(k) | 29/97-98 | Rs. 1498.00 | =do- | :; <do- --do -
M- | 31 | -do- | 9G)3@ | 32,1/97-98 Rs. 1658.00 -do - - do - -do-
e ~Apal o 30| -dow ] AW |- 3/98.99 ‘| Rs. 1605.00 | - .. ~do - " edo-. ' ~-do- .
Mey | -31 “do- .| 6x) .| 6/98-99 '| Rs.1658.00 -do - . -do-. | _.-do- i
L June 6 | -do- | -lg) -| 8/9899 | Rs -321.00 | —do- | . -do- | .-do-
Totsd | RN 186 - — . S SR . - T p - J/
SRy o &i P
Assistst D Telecom - —— . Divig PaN)
Asxama Telocom Circle - - ‘. - Olo the TDM, Jochat.
. Lo
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BHARAT SANCIHAR NIGAM LIMITLD
(A GOVERNMENT 0F 1np4 ENTERPRIST)
OFEICE OF THE GENERAL MANAG1 .
TORUAT TELECOM DISTRIC
- JORNUAT - 785 g0y

‘ ‘ . . 1:!';'}\5 . B4 N e ; e [l I roode ¥ ."" . 'f; "

T(, . p-‘*) h :‘-: et i < . . X ‘:

: Sri \ . /) . q‘) €ln ~( = (’) c *fd{*‘(. "
Vill-lve Sevnomt 10,0y bbb 4 . .
S Bl -0(1 b # . ' ., i . ) #i - v b.‘A
Thana Seavheot o B _ ' 5 ‘ g ¥
Dist. N —S‘o\{\f\p:\ o ‘};ﬁ;M, o o : it ¢ S -
da EEIN T

As

.

You arc aware (hat ag per direction given by Hon’ble CAT Guwahati -
Bench, Guwahiaii'in OA peg 107/98, 112/98, 114/98, 118/98, 120/
136/98, 141/98, 142/98, 145/98 192/98,

'+ constituted verification - compm:
“conducting detailed vetification/scrutin
wise in different anits/office
labourer including, yourself 1
other proof from the: variou

+ labourer including you og - 20,
comprised of three taembers namely, - ' :
DS M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati.

- (D SriD. Payeng, p, . (P&A), 0/0 the TDM, Jorhat. :

(3) Sri D. Baruah, A, 0. (Cash), 0/0 the TDM, Jorhat.

: The aforesaid committee submitted its report to the department detailing
all about theijr finding/proof against cach casual labourer including you. the detail of

such scrutiny report is enclosed ang furnished herewith as in Annexure for your.
information.

. In our officc/SSA, the -committee

Under the above circumistances as you couid not satisfy the‘cligibi]ity
criferia as laid down in the scheme for confenment of TSM/Regularisati
could not be considered favourably. Pleage take notice that

cngagement under the department since NEA T yBﬂ—he%beﬂLdlsﬂlg@de_ﬁs_
casual labour—with—a{y; - i — as the department is bound to

cansider oily the cases of such cligible casual labourers for conferment of TSM
against such vacancies/works. '

on. Your case
you have not been in

I's

This is done iy accordance with the Hon’ble tribunals order and also the
stay/statusquo that was directed to be maintained. '

Fncla - Annexure- A o) 1,
' Deputy General Mangcr
0O the GM, BSNL, Jorhat

P

———
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ANNEXURE - A

- Details of findings by the verification Committee of Jorhat SSA in case

/ of Shri/smti. __ A1 e g coler oot ___in the Unit
N

/Office £ D=  Colele, “Foryloot— .

ate of Authorliy of| No. of days engaged | Proof of Name & Designationof '| Reasons in briefas [Re 3 '
sgemeny engagement fycar wise / month wisel engagement| < members of verification found Ineligible o
) rdocumenur M ‘committee
_ i Y
(A) (B)
Upto 01-08-(Ycar/Day{Say ACG-17[1) Name : Sri M. C. Modak,

98 for | s) for the Desig. : Asstt. Director Telecom -
hormal ca cases | i (Welfare) Je
(Year/Days) [because off : O/O : The CGMT, Guwahati . e .

stay/status|” ‘
quo/notto] 2) Name : Sri D. Payeng, .
, disengage|. Desig. : D. B. (P&A), . . s
g Corder | 0/0 : The TDM, Jorhat . .
passedby| - . N . s -
Hoh'ble | ., [3)Neme: Sri D. Barush, SECLENTRER RN I
Tribunal ‘ | Desig. : A. O. (Cash), ¢ ;
- " Y| 0/0 :TheTDM, Jorhat ¥
af ) ' -
W1 O\i- "QDQ;,C.‘"-‘;’LK . ‘D;‘"’? Nt ) Qs e Nl Cﬂ!—ﬂ"}v«\alc_i-_c(‘ Q_(bdm@-;—Q
RASE ’ ) . . :
3.‘LT' -V CNVI, e ' 2N e Renye N ,
e —64 | Mty preasdivg. -
. o : N 'JZ_c\‘*r'
BN ol P 3 .
. ) -QV.LY—&.-S‘¢::'Y~&
‘ . Cmrltn B o
. .Q.c“)\\\\(m.\:__\( 1_.:.3( 2
| !
|
="
Cs_,ﬁ-\* WS
Fe JL-METTTCE y‘m,. (e ER)
. Dy. Gereral Manager' Tefecom, (Admn)

e ey wjd e graarr, dl e S, QR
0/o sha G. M. Yelecum, B.8.N.L.
t iy, Jorthai— %4001

Signature -
Destgnation -

Seal Ejc. -

aw
S
ol

i




Fngngement Port ieulnrn From The Dote

I respect of casual Mazdoar Srl Prasanta

Olo the TIDM, Jothiat

o

SNNEYURE-“C" . o b

of Initinl Lugsganod

Cogol , 30 - gri Naren Gogei . Flle No. - 65(1)

" {tenr ‘ Mon\h Mo

M\,'

Days

8 “Mode of I‘:y;\cnt

i Name ofAO. |
Passing |
| Authority !

: Amount. Eﬁgaéed “
433‘{?, : Wl;y ,
. , om

]
il

1997 | Nov. \ ACGAT

ACGA7 | Vr.Ne. T ACNe. .
MRoll {1 i

.

\ P.C.
Phukan

Sy | 1919798 R 1603.00 1mzj¢ﬁﬂ

o Dec L1

<4

] ,7 -.do:'-,

TOTAL

3209798 | Fs 165800 | -do: “do-_

6(e)

2

Jan.

: Acc:,:'\j -

50 | TDEJorhat

“36/97-98 )
' Phuln

af) - Rs. 1605.0Q
: 3!

: ‘71?98

“Feb |

) ~do:

—575758 | R, 149800 | - do- Tdos

1Ak

7 _ Mar, oedos

-do- ,-,dd

3(b),9(0) | 32.1/98:99 | Re. 165600 | -do-

A{Jﬂl . -do=

2264) - 3/98-99 | Re. 1605.00 1. - do- -do- -do -

Mar. A ~cedo -

Re. 165800 | - -do -

B 6/98-99

Mar.

- do -

do-

) 11 8/98-99

o4

“Ke, 214.00

[ TOTAL 124 |

~

Assam'Thicom Circle .~
Ulubari, Guwahati - 781007

Signature of C myjittee Members ’,'
Assmmngg\%;c&n” S

Accounts Officer
~ Ofothe TDM, Jorhat.

e -

e —E




-BHARAT SANCHAR NIGAM LIMITED - o L
(A GOVERNMENT OF INDIA ENTERPRISE] o : '
OFFICE OF THE GENERAL MANAGLR
JORHAT TELECOM DISTRICT
JORNAT - 785 001

'.’»’ﬁt
S Sri Vi oalt RS _ 2 ;[ B i,
Vg‘ll.y\th@ﬁqmp‘ 0. ¢\ "‘J\"rlbag’\,;‘ Ck )
'Fliana - SoKat- o . '
Dist. TSk, " o '

. ‘-';'
* ‘ . .
. . .
H .

N .As you arc aware that as per direction gi\:é.n by Hon’ble CAT Guwahati - -
Bench, Guwahati in OA nos 107[‘)8,-.112/98,'114/9_8;“_’.118/98, 120/98, 131/98, 135098, -~ - - .

136098, 14198, 142/98, 145798, 190798" 223/98, 269/98 and 293/98 the department
st ificati i ifferent SSAs/units under the circle for .. -
“wis¢' in«di'f“féi_‘ent units/offices and al i SR
labourer including yourself. The committee verified all the documentary as well as IR

other proof from the various units/offices and also personally interviewed such casual .
labourcr including you on s 5. 2% . 'In our office/SSA, the committee
comprised of three fenibers namely, ' e :
(1) Sri M. C. Modak Asstt Director Telecom (Welfare), O/0 the CGMT;AGywaha_t'i.‘«'
(2) Sti D. Payeng, D. L. (P&A), O/0 the TDM, Jorhat. S
(3) Sri D. Baruah, A. Q. (Cash), O/O the TDM, Jorhat.

information.

Under the above circumstances as you could not satisfy the eligibility’

criteria as laid down in the scheme for conferment of 'I'S'M/chularisatign. Your case
could not be considered favourably. Please take notice that you have not been in

engagement under the department since 15 6. 9%/ youhave been di
C n T - -

consider only the cascs of such
against such vacancies/works.

This is donc in accordance with the Hon'ble tribunals order and also the
stay/statusquo that was directed to be maintained.

Fnclo - Annevuie-A - Y L
: -~ Depuaty General Nanger
(0 the GMLBSNL, Jorhat

.-
A
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ANNEXURE - A ‘ :
¥ Details of ﬁndmgs by the verification Committee of Jorhat SSA in case
of Shri/Smti. - ®'*~‘~l0 ~ R T‘a“"f‘&‘/, in the Unit
/ Office §”bf:(c> /"s@\
teof Authority _Of NO-c'i)Qdays engaged Proofof | Name & Designationof | Reasons to'briefas [Remarks
sement] cngagement [year w‘;e / month wise eng'agement members of verification found ineligible - R G
| A . [documentar commlttee -
— Y (-:’
(A = (B _ , ;
+ {Upto 01-08:K Year/Day Say ACG-17|l) Name : Sri M. C. Modak,
L 98for - |s)forthe| . Desig. : Asstt. Director Telecom
J thormal ca cases | (Welfare) -
|(Year/Days) |because off ‘O/0 : The CGMT, Guwahati
' |stay/status i |
. A quo/not to] - - 12) Name : Sri D Payeng, S
o disengnge| . - . Desig. : D. E. (P&A), - S
5 i o | asorder O/O  : The TDM, Jorhat3, f‘ BRI ¥
o] A |passedby S BT
. 5% | Hon'ble 3)Neme : Sri D, Barugh, ¢ iy et
: 07 | Tribunar Dssig. 1 A.O. (Cash), e
I ' .- : Thc TDM, Jorhat © '
7 ’DM \wq -4‘ o
Mo Sosiay

::0%’— ‘\C‘v\?« Q\-S '\-\—)N‘Q

| \0\0\\~-%°\ CQa
R - 2\
2D = N
A -6y
Ay = ]G v
A — Ny
A3 - \20  w
AR - ASH W

S

~
-

(AL

EARREAE M T ] ! H'"il'

(‘M’\S\é) - ((\" \O Q,
*s"t—)\

(:c\s ’3‘- -

/.'

/(/\ v

(IwigR)

Dy. General Manager Telecom, ‘(Admn)

1]

0/0 she

Signature
Designation

Secal £

oy e b SWITT

LIRS &I VI

raars,
G. M Jelecom, 8.8

'i\ A

N

\.

*13y; Jerhat— 265001
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Engagement Particulars From The Date of Initiafngagament . "
<eepect of cural Mazdoor Sl Bubul Bersh , B/0 « 8ei Rabin Borsh. Fite No.- 661 -
s the TDM, Jorhat
[ few | "Moidh T} Ne T
’ of

Moda ol apmvort | Ak | Fogaand | iliing T | dienn of A6
e . m p‘l‘l‘

o lpem) ] wihom | Asthordty .

s | ACGU ] VeNo - | ANMCNo-:{ -« & L . S

\ = I IR 5. N T A A T

1991 | “Feb. 1 28 | ACG17 1 1) .1 3/90-91 . | Re 1001.00 | T;C. Dus mu«m auom-l

. JJune | 30 )

sdo. WA, | 79192 |Re 107800 Lido- | -do- | -do.'
Ry {3V ST {730 [ w192 | Re 110825 | P.C “doe | <do--

T

. ‘| TOTAL | 89 m | ] d
{992 oa '3 T T 9/93-93_ | Ra. 1240.00 | 1. C. Des | TDE Jortwd
TOTAL | 3t |

1994 | Jan . | 31 Nco T TS) 18/93:94_| Rs.1393.00 | T.C.Des | TDEJorba | - -do- .
~ Nov. | 30 | <dos | 350 15/94.95 | Rs. 144000 | P.C. | -do- “do-
19935 | e | 31 Aco-u 3M | 245493 | Ra. 164300 | P.C. | TDEJorhat | P. Sundarsjen .

o 1 Feb ] 28] r,,--‘do-. 0 1. 27/94-95 | Re. 148400 | -do- | <do- | _ -dos L
2 b M | 2771 edo- | &d) 30/94-93 | Re. 143100 ] -do: | <do- ") <do. =
Y .1 "Dee. .} 10| sdow i{c) 26/95-96 . | Ra. 33500 | -do- sdoé _ _edosi |
< Hilh N IACNT | ) -1296:97 | Re. 1658.00| P.C. | TDRJoxing | P, Sundatyjm  |© ° .
A T T T 1O 5/96-97 | Ra 1638.00 | -do- | .-do- _
cd.tDept 130} -don 6(k) T 19/96-97 - | Re. 16030Q | -do- 1. -do- o+ do-

od | 19 dor 160 1 1096-97 Rs. 101600 | -do- | .-,.40.' . edo. '; Vol
TOTAL 4§ 111 J1.days @ : :

1997, [~ Jn ¢ 297 ACG1T | W% | 33/9697 | Ra 1331.00 | P.C. | IDEJorhat | P. Bunds

3

e w«.-mc_@".»- - - ‘=: L
3
(-3
&
<

ot oM 1128 [ cdo | 21D3Ce) | 37,1/96-97 | Re 1491.00 | -do- |~ -do. |. -do- _
el May 321 edoe | 33a) | 4/97-98° | Rs 636004 .+do. | .do. |  edo-
Cteob e | o Sept. .22 wdost f 6(e) 1 13/97-98. | Ra.1177.00 4 -do- { - -do- ‘| D Beush
ol Ll O ] 2851 idoy | 15(H) 16/97-98 | Rs.1498.00 | -do: | -do- ' | D.Berusth
R P “891.;_ L0 edoe 1L LK) ) _1991-968_{ Re:1603.00 | t sdo: | cdos

N ECHUNEY M) b/ '31:..‘;::.-.do-‘-l eM) | 22/97-98 Rs. 1658.00 .

i

ISR e T 30 [TACGT | T 4@ | 269198 | B 5o | F o || DB | .|

_ ) 29/97-98 | Re. 1498.00 |7i-do- | -do- | <do- R
Mo 1 31 ] o TT12(N0K) | 32,1/97-98 | Re. 1638.00 [it:do- | -do- | -do- " | e
Aprit .| .30 | edo-. § T 1(c) 3/98-99 | Rs. 1603.00 [T1.do - -do- __-do-
IRYCR DETIE Y " ) 6/98-99 | Re 1638.00 [, -do- -do- -do -
Jime .| 4| <doo | - 4m) | 8/98-99 | Ry 21400 [: -do. | -do- .80

\;w.;~x\ngf/ ]

Accounts Officer
O/o the TOM, Jorhat

Assan Talcom Circle - -
Ulubard, Guwahat] - 781007

b

o , . . !./u\l'-' '-‘.
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BIARAT SA NCITAR NIGAM LIMITED
; - A GOVERNMENT OF INDIA ENTERPRIST) S
S oL OFEICE OF tE GEngpay, MANAGER Lo
T  SJORHAT TELECOM DISTRICT -
JORUAT - 785 001

o
R

To .o 4 ‘ ’
Sti ___ I\wesyal ,?\O (o | o
Vil Wawt T 50 VQaaa v

. Thanﬁﬁa—@'ﬁ@o&*ﬁux N

B e |

» -
th > 2
£ -

.

. , As you are aware that as per direction given by Horﬁ_lv’-b‘lq_.CA'I‘ (Juv,va“hati-;j .
Bench; Guwahati in‘0A gog 107/98, 112/98, 14/98, 118/98,-120/98, 131/9s, 135/98:= .

136/98, 141/98. 142/98:4145/98, 192/98, 223/98, 269/98 and 293/98 the departine R
- constituted “verification "éommi'ljccs,_; i its

- wise: in different. units/offices and also to co!leéf‘prOOf/cvid.éﬁdg}_ for ‘such casual ;. -
Jabaucer, including yourself. The committeq wortey ocmentary as
-other.proof from the various units/off; gs and also .persdrfally'finfé:"f‘-‘";i,ef gal v
l«flbff;lurcr.i,'i,n'Cl}ldmi%'.'y..QwIon'-"_j_"}:um‘i). In “our ofﬁcc/SSA, ‘the. .committee
,c_‘.o_mpdscd_‘g,lhrc_c_.‘.n.\_evmbé.rs,namc’ly, I SRR RSP
(NSiM. ¢ M()dﬂk_ASS'(‘,.'I)irccl'<n‘ Telécom (Welfare), O/0O t'llc'(?(?M'l'.- Guwahati, -
}=(.:3)'S!'i'l)l,.l‘uy(;(lg.f;l;). EP&AY, O/ the ‘l'l)l.\,1,-Jorh{:‘l_l. T i
- (3)8ri D. Baruah, A. 0. (Cash): O/ the TDM; forhat. ©~
© .. The aforesaid committee submitted ifs teport to the: dep
all about thci‘r‘ﬁi,lding/proof 12ains ourer )
such serutiny -report. is. enclosed and furni
information .- PR
Under the aboye circumst
criteria as laid down in the scheme for
could not e considered ‘favoumhly.

&=

conferment ()f'l'SM/RCguIﬂris:«llidlx: Your ¢ase '
Please take notice that you have not been in- -

heagement under the departmeny since 5 6. A48 yoﬁ‘havrbccn“dis’cngaged-as

:a&muabour—wiﬂr?fféchﬁnmj:z%:@ﬁf»as the department is bound to s

! igible casual labourcrs for conferment of TSM

This is done accordance v

vith the Honble tribunals order and also the
tay/statusquo that was directed 1o he 1y C

amtained.
nelo - Annexuie-A. y ;"'\" .

Deputy General Manger
0O/Q the GM, BSNL, Jorhat
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6. committec verificd all the documentary as well as /- SRR
wed such- casual

ances as you could not satisfy "the eligibility -~
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}.’ ANNI'XURI‘,-A
y

l)umlq of findings by (he verification Conmittee ol Jorhat SSAin case

fShn/&mf/ "‘S\a\“\\&— c?\o ‘?\G\ inthe Unit . -~
Office 2 “f (C‘ b ‘5 'Sc&M*
~Aufﬁori!y of| No. of days engaged ., Proofof | Nnme&l)eslgnation of _ Reasons In briefas |Re “,"
engapgement lyear wise / month wise engagement members of ycrlﬂcatlon found ineligible
: : I documentar commlltee -
TSI RO b 1
Upto 01-08- KYear/Day|Say ACG-17[1) Name : Sri M. C Modak1 ,
98 for | s) for the Desig. : Asstt. Dlrcctor Telecom 1
mormal cases| cases : (Welfare) i
(Year/Days) |becausé of PR O/O : The CGMT Guwahau } 5;‘.5’
stay/status| - )
s , quo/not to - 2) Name : Sri D. Payeng,
) " . |disengage| - Desig. : D. E. (P&A),
~ ‘ .- . order R 0/0 : The TDM, Jorhat
passedbyl - ' .
<) Hog]’blc : l"r-:é‘;B)Nmnc Sti D; Baruah” o "
| Tribunal * Dcsxgi' A. O}(Cash),
: . f O/O Thc TDM Jorhat
boe'é e z 5
Sbﬁ (CD ;N %CG \7 hg CA\O c,\GP \\-\()\‘ C(‘N :Q&.ﬁ&* ?\A-C\)ML‘,Q
3L ooov - 2w O \w ' n
\C\C\\\ - 56 am»\—c <<._ QC"‘*\A‘
e \\\\\, 4 i be _
O\S - C (j\r\hx\(Q-QW\ :
‘A6 -y «“A‘O , 2.
AF-\RR v -
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: BHARAT SANCHAR NIGAM LIMI TED
(A GOVERNMENT OF INDIA ENTERPRISE) !
OFIICE OF THE GENERAL MANAGER
. : JORHAT TELECOM DISTRICT
o JORHAT - 785 001
. ‘;_‘:_.‘ l
sri AV R ot i
- Vill. ?\\&“‘%’m P.O_ P\ AR I
;3 Thana 1 ook B o ,,“ -
vr, ‘Dist. :rcS‘d(V\n.”F I s, - ¥ '. ' _
L - As You arc aware that as per direction givenby Hon’ble CAT Guwahati

Bench, Guwahati in OA nos 107/98, 112/98, 114/98, | 18/98,.120/98, 131/98, 135/98,
7136198, 141/98, 143/98, 145/98, 192/98, 223/98, 269/98 and293/98,he department
constitufed verification committees for different SSAs/units; under; the:icircle for
+ conducting detailed verification/scrutiny about-the no. of days of engagement year-
*’:\'i(isc...‘inSﬂQiffgr’gntiu_:‘x\i,tﬁs/ofﬁces and also to collect ‘proof/evidence for. such casual
. labourer, including yoursclf, The committee verificd all the «documentary as well as
\ other proof:from the. various units/offices and also personally inferviewed such casual
. labourer including you on - W< 23, . In our office/$SA, the committee
- comprised of three members namely, = . . o s
(DS M: G, Modak: Asstt. Director T elccom (Welfare), /0 the CGMT, Guwabhati.
()81 D. Payeng, D. E. (P&A), O/O the TDM, Jorhat. -~ e

(3) Sri D. Baruah, A. O (Cash), O/O the TDM, Jorhat. . S
-+ - o ..The aforesaid committee submitted its report to the department detailing’
~all abo@t,thgﬁjr__ fpldig;g{i?x‘oof against cach casual labourer including you. the detail of
_.such scrutiny report is enclosed and furnished herewith as in Annexure for your

®

information.

- Under the above circumstances as you could not satisfy the eligibility
criteria as laid. down it the scheme for conferment of TSM/Regularisation. Your case

. could not be considered favourably. Please take notice that you have not been in
engagement under the department since NSH6G-Ts7 you-have-been-disengaped-as-
casual labour with effeet- from—"~1 «. (_has the department s, bound 1o
wonsider only the cases of such cligible casual fabouters for conferment of 1H5M
against such vacancies/works. '

This is done in accordance with the Hon'ble tribunals order and also the
stay/statusquo that was dirccted to be maintainced.

Fnclo - Annexure-A. -~ \\ e '
' Deputy General Mangpcer
00 the GM, BSNL., Jorhat
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BHARAT SANCHAR NIGAM LIMITED. f 5
. (A GOVERNMENT OF INDIA ENTERPRISE) !
.. OFFICE QF THE GUNERAL MANAGLR o & i 7 \
JORHAT TELECOM DISTRICT ' B ' &
- JORHAT - 785.00] :
: o o ayes |
To PR . , - S |
i Khagen Geget. o -
Vill Sesenigeas . 0, Qessbhadla: o b
'I'Ii"‘,ﬁuu tw -‘5\-.:0 \. -\ ' o k }4'5; ,
Digt.  Nevelak g, . o a A
. ’( : : N ' .

I ‘As you arc aware that as per direction given by Hon'blgiCAT Guwahati \
Bengh, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,

- 136198, 141/98,,142198,7145/98, 192198, 223/98, 269/98 and- 293798 the departments
con§gi-t_utcd;!ve'l"iiﬁ’éation committees for different SSAs/units under the ciftle for'
co;iquétiiigfdcta{lcd verification/scrutiny about the no. of days of engapemciit year-|
" wise in different units/offices and also to collect proof/evidetice for such casual.

labourer’ including yoursclf. The committee verificd all the documentary. as well as
“{)gfl‘x,‘er?pro’o';f' from the various units/offices and also personally interviewed such casu‘ali
abourer including you on s S 2 1< . . In our officc/SSA, the, committee
.. -camprised of three members namely. R A I
(1) 81 M. €. Modak Asstt. Dircctor Telecom (Welfare), 0/0 ‘thc"CQMT,Guwahati.'

« (2)Sri D. Payeng, D. l;:‘.r(l’&.A), 0/0 the TDM, Jothat. - ' : | S
', (3)Sti D.Barual,'A, O. (Cash), O/O the TDM, Jorhat. .. . o ) - f
.. .The aforcsaid committce submiitted its report to the department detailing
" all about théir finding/proof agairfst cach casual labourer including you. the detail of | ;

~ such scrutiny report is enclosed and furnished herewith as in Annexure for your

information. o ' .

.7 Under the above circumstances as you could not satisfy the eligibility .
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case

. could not bé considered favourably. Please take notice that you have not been in
cngagement under the department since - &0 A8 / yeu—%mve-beendiseng&ged—l\s
casuek-tabour—with_effect from <~ as the department is bound to
Sonsider only the cascs of such cligible casual labourers for ‘conferment of TSM (
apainst such vacancies/works. : ' , r
' " “T'his is donc in accordance with the Hon’ble tribunals order and also the

stay/statusquo that was dirccted to be maintained.

e

ot \ (KPR : .
~ Deputy General Manger
0/0 the GM, BSNL, Jmih;u f

Faclo = Annexure-A\,
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Details of findings by the verification Committee of Jorhat SSA in case

{ Shri/Smti. . \/\\\‘L‘V D Bt oo _inthe Umt
Oflice ) i"“ EI (*""("\"“ ; ‘T""‘\'\L\B
!Authdrity of ' No of d’aygengagjcrdi Proof of Name & Desl‘gmtion'o'f Reasons in brief as
' engagement |year wise / month wise|engagement|  members of\verlﬂcatlon found Ineligible -
o Co } documentar com mee
\ y .
__(A) (B) ?
Upto 01-08- K Year/Day{Say ACG-17}1) Name : Sri M. C Modak,
98 ot |s)fortho| Desig. : Asstt, Directar Telecom| - T i
“fnormal cases]  cases ]-“: (Wellare) ] o
(Year/Days) |because of} . O/0  : The CUMT, Guwahati : P ‘
stay/status) , . H ‘ I A
{quo/not to 2) Name : Sri D. Payeng, E I -
disengage ;Desig. : D. E. (P&A), I )
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: SR ANNEXURB-“C' (PmNo 1) E
Wmmrmmm thﬁdw » :
hrespedomede &LKh-guGognL scuof mp.dn Gop. : 'meNo . -
YEAR MONTH NOOF MODBOB?AW AMOUNT ENGAGED ~BIRIINGS - NAMEOFA.Oi
: : ' DAYS | AOG-17/ | Vr.No. | Alch;q S ‘ BYWHQM PASSING | WHOHAS -
3 MRoll |} - ' o . ' AUTHORITY | PAID ¢
1994 Apg 3 | ACG-17 2 19794-95 | Rs. 180‘00 P.C. Phukan. TDE/JRT C.R. Rajendrsn.
. Total 4 ) 4
1996 . Jan 10 | ACG-17 | - 1(a) 28/96-97-| Rs. 33500 P.C. Phulean. TDE/JRT P. Sunds Rsjsn.
‘ July 31 ACG17-1 11(J). .| 12/96-97 | Rs. 1658.00 -do - -do - -do «
Aung 31 ACG-17 3h) 15/96-97 | Rs. 1658.00 -do -. -do - ~do -
" Sept 30 | ACG-17 (75 19/96-97 | Rs. 1605.00 -do - -do - -do-
- Ot 19 ACG-17 16(d) | 20/96-97 |-Rs:1016.00. -do - -do - -do -
Total 121 j . -]
1997.. Jan 29 | ACG-17 1(k) 33/97-98 | Rs. 1551.00 |- P:C. Phadkin . | TDE/JRT P. Sunda Rsjsn
March 25 | ACG-17 21(h) | 37/97-98 | Rs..1337.00 -do- -do - -do-
Agpril 3 ACG-17 3(d) 1/97-98 { Rs. 16000 { . -do- -do - - -do -
+ _Aug 8 ACG-17 | - 21(f) 10/97-98 | Rs.-42400 | - -do- - do - -do -
Sept 22 ACG-17 () 13/97-98 | Re. FI77.00!  -do- -do - <A D. Berush.
Oct 28 ACG-17 | - 15© 1379798 | Rs. 1498.00 | - “-do- > - redos = "'* -do-
Nov 30 ACG-17 15(e) | 19/97-98 | Rs. 1605.00 wdo- | nix-do- -do-
" Dec 31 ACG-17 | 6(x) | 22/97-98 | Rs. 1658.00 -do - - do - - 3o -
"Total | - 176 | . | : )
1998 J=n 30 ACG-17 | 4D 26/98-99 | Rs. 1605.00 | P.C. Phulcan
' " Peb 28 - do - 1 29/98-99 | Rs. 1498.00 -do - |
March 31 -.do - 120M) | 32/98-99 | Rs. 1658.00 - -do -
Apnil 30 -do - 22(f) 3/98-99 | Rs. 1605.00 «do -
May 31 -do - 3h) | 6/98-99 | Rs. 1658.00 ~-do -
June 4 - do - aM.. | 19/96-97 | Rs. 214.00 -do -
Total . 154 ‘ R\ — ,
. N A BRI Ve
Assam Telecom Telecam Circle O/o the TDM/Jorhst.
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IR s BHARAT SANCHI NIGAM LIMITED .+ +

. : (A GOVERNMENT OF INDIA ENTERPRISE)
y ..+ OFFICE OF THE GENERAL MANAGER 4
A . JORHAT TELECOM DISTRICT Y
i S JORHAT- 785 001 L
o ' £
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To -4 _ ' S
Sl‘i'_” 'KC‘ c\JN’b AN Q)v{'va C e o
Vil _N N selia P 0. M\ W ?gw\ﬁ\_/,} c W\ m-‘mm%\ |
CDist . rSedeg.. i LU

1 o o As you are aware that ag, per di'rectiori"fgivcn by Hon'ble CAT Guwahati
i Betidh, _
136098, 141798, 142/98, 145/98, 192198, 223/98, 26, ,
Constituted, verification committees for different {SSAs/units under the circle for
- .Londucting detailed verification/s
. wise_in different units/offices.q
 labourer including yoursclf: The
other proof:from. the various unit
... labourer j_fi_é:lud.ing :'yotl: on .S,
comprised of thice tmenibers namely,

nd also to collect prooffevidence for such casual-

. e (1) SriM:'C. Modak Asstt. Director Télé‘co_m’(Wclfarc),"()’/g)'dié CGMf,’de&haﬁ. .

- (2)Sti'D. Payeng, D. E. (P&A), O/0 the TDM, Jorhat.

(3) Sri D. Béruah, A? 0. (Cash), 0/0 the TDM, Jorhat. ' s

o .Th.ek aforesaid committee submitted it re tling’
all about their finding/proof against cach casual labourer including you. the detail of

_ such scrutiny 'report .is enclosed
information. | ¢ S
Under the above circumstances

criteria as laid down in the scheme for confen

could not be considered favourably. Please take notice that you have not been in
cogagement under the department since . 2062/ youhave beendi '
casuaL\_k{bmu;xmh;cL‘[cm_&om_._.

cansider only the cases of such cligibl
agatnst such vacancies/works,

as _yoﬁ could not saﬁsf_v the'eligibility_

¢ casual labourcrs for conferment of TSM

Thic s done i accordance with the Hoi

vhle tribimats order and also the
St statusquo that was dicected (o be maing

dained.

et - \nnesuee-A\ Ly v
Deputy General Manger
OO the GM. BSNL. Jorhat

R X R i e = i
¥ Balacil e T A % . R

Guwahati in OA nos 107/98, 112798, 114/98, 118/98} 120/98, 131/98, 135/98, °
9/98. aiid 293/98 the department -

crutiny about the-no. of days of engagement year- .
committce verified all the documentary as well as -

sloffices and also personally interviewed such casual R
. In our office/SSA, the committee .
. . . ‘l LT

port to the department detailing -

and furnished herewith as in Annexure. for your - -
nent of TSM/Regularisation. Your case

o2l GRS the department s bound to-

. —

\jfh‘ ey
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ANNEXURE - A
! Dcﬂul‘% uf findings by thc verification Commitiee of Jorhat SSA in case - |
of %ri/S)mf.' \/ N (oo ™ e ‘Y'“ ’\0 in the, llnll
IOfﬁcc____ \)t C > “)c' o o ’
. e o E 2f$
. , r], _ - . I O—— - - - . l’( e TIPS
ate of | Authori(y 6f No of dAys engaged Proofof “Name & Designation of Reasons In bHef s Rzmzb’ o
-gement| cngagement fycar wise' / month wise|engagement| members of verification found lncllglble AR S
| L documentar ~ commitfee , C ey
v | (A) (B) A .
S B e Upto 01-08- chrl()ay Say ACQ-17 I)Name SnM C. Modak air S
CAOR for | 8) for the - Deyig. + Asstt. Diroctor Telecom 3";“ ’ Ay
normal cases]  cases | . (Welfarc) '
yi){because of - 0/0 :'The CGMT, (;uwahatr SR
stay/status| . L ' R
~ lquo/net to 12) Name : Sri D. Payeng, " ' o
- | disengage . Degig. : D. E: (PRA), . .
oder | . | 00 :TheTDM, Jorhat' K T
|passed by} N
| Hon’ble © .. [B)Name: SriD.Baruah, & .| A
Tribunal - | Desig. : A. O. (Cash), AR B .
\ 00 chDM Jorhat“"' T
'Qt" €y ""\.\J" T Lot ‘ o
Y] N~<\" . - . o .
C g e NS alo S e .‘"“‘@""5 u“”m 4
Co A T ")_\\o~“"j lm/"’ '

Ay &ecom@»&

Qi AN

‘ VAN - 3¢ :ga @ , . ‘. T e Qm&é;_-;
' “‘ . ' v o : *1\(‘_‘(‘ \1)4’ b,m&l) <o,
AB-VEN v ' - : ' '
A~ 1XV0- WY
[’\f"— 86 "
Qé ~ \\ \ “
ap -\ v
AR- tL> "
-
S L
aqe.g2rIda® A q17, (TWIET)
Dy. Geneu\ Managet Teiecon'\, (Admn)
T N L A A A, v ue
° ofo the G. M. Felecon, 8.4 N
D&l\c - \(,\\\\0\ . aregeJothal— wb()O\

Signature .-
Designation -
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tﬁ:‘:: <7 :.-ﬂ\"-nhz- v PP .




A4 iodpalen

ety

Mebo

Lo .
o4

P ROR S

FYEARTTED
AL
CACGT

fefon )

Jadiiy

S 1S Feogn The Date of Ipje o ¢ RN
< aztead Lasdoor 81l Koshesywne 1+ e

i

v e

S dad

sK

PER TN
ERRELY VR A

so 0 3
iy

- Menieaen Bora

it

Fite N,

Ao,

o

T i saiies an s -

g
By
Whiéia |

Bl
Tanging
NMatlority

Hopees ol Ao,

.
Yo
[

ER

140 e,

1072.00°

L

TIE Jorha

M. 'I'nhilm;r.\‘t“;

C. Dag !

Lec,

. ,]»1(\!': .

1 OTAL -
19%4 z - do-

1 OT‘XL
lu{y

g

Sept.

1 _'«},/74' 35

1 ’(-IQG q~

1325.00 1 _ -

d(.\f

a0 B 2.0
1992 | Oct, 31| NG mm) $/32:33 | ®e. 1240.00 | T 2. uas‘ IDEJorhat | M. Tomitmani
. ’I:Ol'AL K| . " m‘ — )
1993 | don | 21 ] ARG 1 ey ] MUZ %3 _{ Re 124000 | T.C Dua TDEJorhat | M. Tamilmoni
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. BHARAT SANCHAR NIGAM LIMITED
OLHEICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORNUAT - 78S 001

b 'y o
. LI . . . - ! 4 SN
L PG . i g 4 ACL 3A
B LIY2 LA TR At A L 13
. . I
- To S
v

Sl‘i M 1§ ‘)’\c‘w '{)—) v A .
Vill. K\'\.QJ'L_KRN y\_P O C_ C\CLQ \&m .
Ihana TheveSlam A . ' .

.Dtst.} TNV Shea __v;':;m :

il
K'

A yourare awamd that as per duu!mn iven by Hon® ble CAT Guwahati

' Bench (JuwahalM'n OA-nos- I()7/‘)8 112/98; II4/‘)8 118/98, 120/98, 131/98; 135/98,

136/98, 141/98,7142/98, 145/98, 192/98, 253/98 269/98 and 293/98 the dcpartmcnt

b e

** constituted - verification commnittees’ for ‘different SSAs/units under the circle for -
. couductmg detdiled vcuﬁcauon/scrutmy about- the no. of days of engagement y¢ar-
+" - -wise: in“different -units/offices and also to collect: proof/evidence for- such™ casual
© ¢ Jaboure including yoursclf The -committce verificd all the documéntary as well as

‘ 5"}} Gther ptoof from the vatious units/offices and also personally interviewed such casual -
“labourér fincluding you on M- S5 2N,

' compnscd of three members mmcly

(HSrM: €. Modak Asstt. Dircctor Telccom (Welfare), 0/0 the CGMT Guwahatl

S 2YS D Pavcng D. L. (P&A), O/O the TDM, Jorhat.

(?)Sn D Bmmh A; O.(Cash). O/ the TDM, Jorhat. s
Thie aforesaid committee submitted its report t8 the dcpartment detaxlmg

all’ about th(:lr ﬁndmg/proof against cach casual labourer mcludmg you. the detail of

+:such -scrutiny: report ‘is enclosed and fumlshcd herewith as in Annexure for your

mfoxmatlon

- Undér the above circumstances as you could not satisfy the eligibility
criteria as'laid ‘down in the scheme for conferment of TSM/Regularisation. Your case

“could tiot be considered favourably. Please take notice that you have not been in

- engagemetit undctithe departnent since \-&-AAg  / %eu—h&ve—been—drs&’ﬁ‘g?gtd—as

‘ ~_casual—1almr—wfth~eﬂ‘eu_&gm———'\—¢:-—-@-— ‘as the department is bound to

. consider only thc ¢ascs of such cligible casual labourers for conferment of “TSM

against such vacancies/works.

This s donc in accordance with the Hon’ble tribunals order and also the
stay/statusquo that was directed to be maintained.

nclo - Anaexure-A, ‘ R VAIRY
Dieputy Gencral Mangees

()'O the GM, BSNL, Jorhat

!

e e I T LT T T T e

. In our offi cc/SSA thc commntec
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Dage - r:\
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V) - o
E, 7 \4?/
’ i
y ANNIFXURE A
B 'Dc_lmls of findings by the venﬁcatlon Cpmmxuee of Jorhat SSA in case
drShn/Smti’ ‘\}\ Pail O o | f’ L _in the Unit
/‘()mcc % D =, Co\(c(e.é P (\«-(“‘f\,..g_(- : (v
’}’ ‘ ” .
Tte of Authority of No of days engaged Proof of Name & Deslgnaﬁodof Reasons in briefas |Remsrkst
gcmeni engagement year wise I month wise| engagement members of verlﬁcatlon found ineligible DA S
1 = i {documentar committce o o ‘
IR B ¢! CB)‘ i :
W Upto 01-08- (Year/Day Say,ACG-l7 l)Name Sti; M C. Modak'
' | 98for |{s)forthe} Dwg Agétt. Director Télécom
ol w0 [normal cases cases | ‘ (Welfare) N
R RO (Year/Days) (because of} 0/0 : The CGMT, Ouwabati "“
" stay/status &
- quo/not to D) Name : $riD. Payeng,
. piid dlsengage Desig. : D. E. (P&A)," !
A order {5~y | O/0,::The TDM, Jorhat s .
Ug“ paSSed by ; Y B -
: ] Hon ble 3)Name SnD Baruaﬁ 1 -
: : 1 Tri&un‘al Deslg. : A. 0. (Cash), o
s , 1. oxo : The TDM, Jothat
7‘3 \ QDE “&*9- ~"G' °§§‘ '“‘«~ E &e PSP Cam@dﬂzmww
. S ET - ‘ ', 7, (_Qg{,tg w e
4 . (71,\.»—6. v.gm&q,«a’ ,'-".,» L o
\°\"l\ — % S‘ i P YA
T SRSy e S
\°l‘:j\’7.~. ‘S"‘\ - T CamutaeX v
e QQL.CQ‘)M%\&QNQ . .
!‘L\‘ ' g 5. o
\"\"tL-‘\\\
‘93 8l
\Aq8-1s2
o
1 .
Y Z.F‘. i"‘ '
~m

:m(/‘/’(/"/\%’r\{ﬂ (qaEA)

Dy. Genetal Managef Telecom, (Admn)
SLIRY IR |un Feaelr, o, L, O
ojo the G. M. Jelccom, B.3. N.L.

wgrjJoihat— 75001
Signature -
Designation -

Scal L;L .
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10( £
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e 5(e)

(4L

é(h
AG)

EY ®

.Sc“ .

12/94-93
19/94-95
2419495 _
2719498
30/94:95
28/94-93
a6 5.
1519691

1. \9/96-97 :
- 20/96-91

5/93-94 _

Rs. 1393.00

4o -

itk

Rs. 1440.00

I A

Rs.1391.00

\.;‘&P"c‘

<80

Re1643.00 f

P.C.
Prukan

Re. 148400
R, 1431.00
Re. 333.00 a0 1

— 0.
~dos

B

Rs. \eseoo i"?p,g_

Rs. 1658.00
Rs: 1603.00
Rl \0\6'00

pn T

. -k.

4o

T 6
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; ‘9?*'--‘ T | 29, | RO
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" 21(¢

T 21(8)36()

. ..‘(5)
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139198

4

. '6.0-

Re. 1497.00

~ 3 .
339691 - T, 155100 |
| 3110691 1 i

P.C.

Phakan

. do-

R, 689:00

-dos ..

Rs. 1177.00

..“.4

~ 1619198

Ras. 1498.00

«d0- -

19/97-98

Rs. 1605.00

- d0-

22/97-98

L 80

Rs. 1658.00

!"' 1 . Dec.

Signare of Cogrm Members
A\
Assistat Direl ¢ Tdlcom

M‘“Tdcaﬂcwe
Ulubard, Guwahatl - -181007
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26/97-98

L__..._-——
l 29/91-98
32.1/97-98_| Ra. 163800

3/98-99

Ra. 1605.00

p.C
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6/98-99

T 1498.00
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Rs. 1658.00
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. ‘:'cofmpﬁ:é"‘cd'of:'thrce miembers naniely, I SRy G PR e
. (1).8ri M. C. Modak Asstt, Director Telccom (Welfare), O/0 the CGﬁviT,Guwahan ;

... information.
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&) o )/ A \, -
Y e Vi R
S s O

BUARAT SANCHAR NIGAM LIMITED /
A GOVERNMENT OF INDIA ENTERPRISE) ., . -
S, orEICEORTHE GENERAL MANAGER "
£ JORMAT TELECOM DISTRICT
JORHAT- 785001 - . SR
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Agzyou arc aware {hat as per dircction given-by Hon'ble CAT Guwahatl

 Bench, Guwahati in OA nos 107/98, 112198, 11419% 1{8/98, 120/98; 131/981435/98, o
136098, 141{08, 142198, 145098, 192198, 233/08. 260/98 and 293/98' the department -

“Zonstituted Verification ‘committees for different SSAs/upits’ under q‘.ﬁpirclc for
~ conducting dctailed” verjfication/scrutiny about the no. of days of tngagement yca

© - wise.in _different Ynits/offices and also to_ collect proof/evidence for such csudlg
. Jabourer. including yoursclf. The committce verified all the documentagyf as well as. - o
.: other proof from the various units/offices and also personally ‘ilntcr‘.\}ieyvea such casual -’

¥y

labourer, incliding you on S . 2V Iniowr .;ofﬁcél‘SS_'A:,_ ‘;tlf}fc_'_ti-épqii;pit@ép; U

g_ :

(2) Sti D. Payeng, D. £ (P&A), O/0 the TDM, Jothat.

=¥ (3)"Sﬁ D. Baruah; A. O. (Cgslx),’ 0/0 the T‘I__)Mi,mlgr“hat. N U T
.. - The aforesaid committce submitted ifs report to-the department detailing

.all:about their finding/proof against cach casual labourer including you. the detail .of

‘such scrutiny teport is -cnclosed and {urnished "herewith ‘ag in Annexure for your..

. could not .be considered favourably. Please take notice that you have-not been in

o

_cngagement under the dcpartment since __ S 6 AR}/ youhav ; o
c abour—wi - s the department is bound to

. consid%r only the cascs of such cligible casual labourers- for conferment of TSM
‘Tagainst ‘such vacancies/works. ' ’

This is donc in accordance with the Hon'ble tribunals order and also the
stay/statusquo that was directed to be maintained. '

Enclo - Annexure-A. T
Deputy (ieneral Manger
O/O the GM, BSNL, Jorhat

s At TNy
e -

. “Under the above circumstances as you could not satisfy .the eligib_ilit:y'." S
. criteria as 1aid down in the scheme for conferment of TSM/Regularisation. Your case




 ANNEXURE - A

' Démi\s'i)f findings by tﬁe verification Committee of Jorhat SSA in case
e amtade boah ntheUnit”F ol

Name & Designation of

i;\enibcn of verification
0. committee

"No. of days ehgagéd
wise / month wise

. (We\fare) 1
.0/0 , +The CGM;I. Quwahati

by Neme : Sri D- Payerg,
. | Desig.:D-E- (P&A),
1010 . The TDM, Jorhat .

%13) Name : Sti D- Barush,
‘Desig. A O. (Cash), . ‘
0/0 :TheTPM, jorhat . - -

et

[
5% ' ' % I'ié;;:\ \"'U\ ,5.2;3
-X7 CEHETHI, {TwIEA)
By. General Manager Telecom, (Admn)
I R gnets, E (FREWICIA 4
0o/0 the G. M Tel:co, B..S‘.H.L‘.
witg Jutliat— A0l

D&\_\c N L\\\\’)_ oA o
Signature - -
. Pesignation

Seal Ege. -




. o b
“H \
[ ANNEXURE -*C" 5 ' \
emerd Particulars From The Date of Initial Engagement
t of casual Mezdoor 611 Dhiren Ch. Borsh , 8/0 - Labe Paniremn Borsh . File Ko, - 89
o the TDM, Jorhat
Yeer. | Month | No. | - Modeof Pymert - . ' | | Amout. | Engaged | | Billing Name of AO. =
of ' ' By | Pasing § ~ .
Days | R _Whom | Authority .
| ASG1 | Vi No. A/C No. 1
_ , M-Roll i} i
1993 | Jen | 31 ACG-J;,? 18(M) . 16/92-93 Re. 1240.00 | T.C. Das | TDE Jorhat | M. Temilmoni
- Feb. 17. ] -do-.: 10(k) 19/92-93 Re. 68000| -do- -do-“g - do -
_ Mar. .8 -do- 10(b) 1/92-93 | Ra. 36000 | -do- | .dos | -do-
| My | 4 «do-" 16(34) 3/93-94 | Rs 18000 | P.C. ~do- | . -do-
- ., . . ] m‘ V ‘. L
o “Ang | 20 ] -do- 6(F) /9394 | Rs. 90000 | TC.Das]| -do- T _«do.
) Sept 30| -do- __12(0) 8/93-94 Rs. 133000 { -da+ = -do- -do-
10t | 3] . ido- © 1) 10/93-94 | Re 1395.00 {- -do- . <do- sdo-
- o 1 Ndv. | 30 | . -do- (@) | 13/93-94 | Rs. 135000 |* -do- -do- -do-
.} Dec. | 81 | <do- 10) | 16/93-94 | Rs. 139500 | .do- <doe | .doe
___| TOTAL | 171 |deys _ : ' '
1994 ' Jwi 131 | ACG1T .} 1) 16/93-94 | Rs. 1395.00 | T.C. Das | TDE Jorhst | C. R Raj
.| Feéb {726 | -do-. | (n) - | 24/93-94 | Re 1170.00 . : .
Al duwe 1726 | dor | (o) 4/94-95 | R8.1170.00 | <d5-. | wedo <t -do-
-~ July 30 |- -doiv 1(0) 6/94-95 | Rs. 133000 | -do- | #-dosl -do- F
40 Oct L [ ido. 1K) 12/94-95 | Re. 52800 | <do- | Sedo- -do -
L oNov. .1 30 | -do- TGN 15/94-95 | Rs. 144000 | -do- -do - -do -
H: .Dec .| 26 | ido- _8Ch) 19/94-98 »R-'. 139-1.00 | _edo- «do- «do-
TOTAL [ 180 [da | = = 4
1995 1 g o} 3L TACGT | ) | 2479495 m\moo '., PC. | TDEJochet | P. Sundargjen |-
. : A A , . . |-
{1 Feb 1 28| -do- 8 | 2m1m94.-95 .. muuoo -« do - -do - -do -
1 oM 1 27 ]  <do- 2(()} 30/94-93 Re.1431.00 -do-. -do- _<do--
| TOTAL | 66" |dapn ‘_ R B . N DA
996 T hly | 31 | ACGAY [ .;’A(b) | 12/96-97 | Re 163800 | P.C.- | TDEJorhat PSmdan]an L
. R - 2 Plaken .
cAg | 31 | <do- __.A®D) . 15/96-97 | Rs.1638.00 | -do- edo- |- Y
Bept. 1.30° ] -do- A(R) 19/96-97 | Rs.1603.00 | -do- -do- . _=doe
- Oct. 19 | edos’ 18®) | 20/96-97 | Rs. 1016.00 «do - edo- ; odos
» TOTAL | 111 |days | ° L
1997 |- ;| 29 | ACG1T | ¢ 3Q)- 33/96-97 | Re:1551.00 | P.C. | TDEJorhat | P. Sundarajm
: Phuken
Mar. | 28 -4y - AN ACD 27.1/02.07 | pPa 1407 0R -do- -do - -do-
S : i_). P'!‘U”'\_ ﬂ
S o
'_ . 1. S WY [P IR LIV RY -do - -do - -do - X
sfiaDee. . 31| Jdo- 1(h) 22/97-98 | Rs.1658.00 | -do- -do - -do-
1 TOTAL | 176 | days _
1998 | Jan | 30 | ACG-1? 24(6) 26/97-98 | Rs. 160500 | P.C. | TDRJorhat | D. Barush
: Phukan i
|—Feb. | 28 | -do- JO) _29/77-98 | Re._1498.90 | _-do- ~4o - sdo-
Mar, 31 -do - 9(c)3(b) | 32,1/97-98 | Rs. 1659.00 | -do. | -do- - do -
April 30 -do - 2(c) 3/97-98 | Rs. 1605.00 | -do- | -do- -do -
TOTAL | 119 { days
Signature of t&c embers
Assistat Dnré&\or T:lcom Accourts Officer
Acgam Talcom Circle i __Q/o the TDM, Jorhat
T GuwRh e TR TO0 T a_— £z ST TS e

[V 3 e




" Jabouter inclading 'you on < - S

BIIA RAT:SA NCIIA R NI GA M LIMI TED
" (A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORIIATS 785 001

To

Sri  Nefa kit Qorrb o
Vill. )ct\’vnora._, P. Or V\('\_l @QMY ..
']llana: ’3c>tz)>\ ke '

Dist. .ﬁgcm}\m* M‘Y\» L e

ves
[ 2300

K3 PR
R .

i

‘n

As you arc aware lhat as per, duectlon glvcn by Hon’blc CAT Guwahatl'

Bench Guwahatl in GA nos 107/98, 112/98 114/98, 118/98, 120/98, 131/98;»135/9,8 “""""

136/98 141/98, 142/‘)8 145/98, 192/98 223/98, 269/98 and 293/98 the departmcnt
::'fconstntutcd verification cofnmmecs for different SSAs/units ‘under the circle for

L conduc(m{, detailed vcnﬁcatnon/scrutmy about the no. of days of cngagcmcnt yeat- 7
7 wise: in different” unitsfoffiay

tabourer mcludmg, yourscl _

comprised of three-members namely

(1)Sri M €-"Modak’ Asstt. Dircctor Telccorfi (Welfane) 0/0 thc CGMT Guwahan
() SriD. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. .
- (?)SnD Baruah, A. O. (C ash). O/0 the TDM, Jorhat. . S

“Ihe-aforesaid committee submitted its rcpoﬂ té thc dcpartment dctalhng

sach scrutiny report is cnclosed and funnshed hcrcw:th Aas in Annexurc for your
information.

Under the above circumstances as you couldnot satisfy the c‘hg\bxhty
" Criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not Le considered favourably. Please (dkL notice that you have not been in

chgagement un(zn the de pmhmnl sineg <

Y/ you have been dmm aged as.
casual “Tabour With elfect from - S ¢ “ggg___ as ‘the depactment s ound o=

consider onfy the cascs of such Lh{.\ble casual labourers for conferment of‘ “TSM
against such vacancies/works.

This is done in accordance with the Honble tribunals order and also the
stay/statusquo that was duected to be maintained.

e

(.'.' ENE
“Deputy General Manger
Q:/O:the GM, BSNL, Jorhat

F'nelo - Annexure-A\.

R S T BT

vl about their ﬁndmg,/ploof against cach casual labourer mcludmg you. the detail of. |

SRR
e
o
23
w3 3,.,‘».-%,
co A

s and also to collect proof/évidence for such casual-)
dic committec ‘'verificd all ‘the: documentary as well-ag ™7 - °
:_othcr prbof from the variousg mtslofﬁces and also personally: interviewed suchi casual, -7

:-\«& ln our: ofﬁcd/SSA thc commxttccf.f:'::
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Y ANNEXURE - A

I)umlq of findings by the verifiention C ommltlcu of Jorhat SSA in’case

ahn/Sma- \\\ ((a\ | GaNLY @WJ)\ _in the 'Unit
Office. c % \3321 Ca(a‘o W¢4‘ , : (
Authohg of{ No. of days engaged | Proof of Name & Designation of  |"“Reasons in briefas Remn
engagement lycar wise / month wisejengagement members of verification o l‘ound lne|lglb!e . B ¢
! ) |dacumentar commitlee # _
Ao 1 o® 1 i , , .
- |Upto 01-08-§ Year/Day|Say ACG-17[1) Name : Sti M. C. Modak, .
a®| 9Bfor i) for the | - Desig. @ Asstt. Dlroq(;f Telocom| <
7 horinal cases]  cases - (Welfare) «f bt
(Year/Days)|because of| - 0/0 < The CGMT, Guwahati
e < |stay/status] , N .
‘ quo/nottol 2) Name : Sri D. Payeng, N
{disengage; Desig. : D. E. (P&A)
O S B order . . 0/0 The TDM Jorhat_ o
:\“ " passed by R SN “':“ 1 ~¢._~_: 14l ) . : ‘ ..
P 1 Honble ‘ 3)Namc St‘lD Bnruah, ' “ __ ‘ T
' { Tribunal : Desig. @ A. 0‘(Cash) EANE S B
B 0/0 rheé!‘yDM Jorhat
Ly SRR G| ."D%pi | C\ct\ e &'?“‘;"““L-T»O\;-‘L_'-..,< N ol Q“’M\:\cl u(’ﬁubm'a-ﬁ
. \/"_ < . | .“.-fl)'. 2. ~, kS ’
)fok C\‘n.&m, S o . ty oco._u.xé,g \A-
‘(\.‘(\l Moo S ' ' - Q/“M "\u«.cL..ﬁ
— 24
o BTN ‘~¢°“"Q‘L
‘ c‘i Y- ‘(1 - ' . i R N g\ .«\. (C".ﬂ'\ﬁ,(&,,o_fc,eg '
tAert— e - - o RS
NAnge— wwe
\ Q9 —
Qo — vy @
1%a3- 1S4
e e
Ju-wgfrnaE Qréare, (rareet) EStE

Dy. Genetal Manager Telecom, (Admn)v
UL W3TT R e, L (REH , 5, QW
o/o theG M TFelecom, B.L.N.AL.
1)&&\ . \r\‘\\p o\ e, aothat— 2 L0010
\ Signature - .
Designation -
Seal Efe. - -

v
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Vr, N

R o,

‘2“"72 5
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savvsal Mardoor Sl Nllnkmun Buoraly, 3/C) - 3ri Rosheshwar Bomh Flln No. -
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/'mmnd

Re. 130500

81

I ny el
Bty
M

(.
mndel

ACG-17

1504 )

Ks.

AOGAT

i

2w

YY) ﬁ_;. '

7{’-\)

Fa I(Sh 00

$60.00 |

Phu!, w

|

Palline
Fursing
Alerity

‘ TDE. Torhat |

Fs. 1658.00 |

RS

Phudvan

TDT,,J o l It x\

Al

. - 'j(} -

Sl
33

TORTorha:| *

. .'}f_\ .

r'/ﬂ

'mhr 11 i)

“VeraT98 1 Rs. 1498.00, e | -da-
N 20 D] 19/97-98 | Re. 1605.00 | -do.sf  edo
— e 31 Ej ;’; 22/31.2 Re. 165800 | . G&do. <o -
¢ TOTAL | 176 | ] - , , RS e e
1559 I 30 | ACG-17 160 h) 26/97-98 | Re -1605.00 | . F C. TBE,Jnr‘n D Pauah |

-das L

‘\‘1,(‘\

Flukon

24767.98

Rs 149809

- do -

- dc\ -

.d(_l- ’

15(g2A(k)

32.1/$7-6%

He. 165800

- des-

~do -

- do-

(L)

3/08:99

Rs. 1605.00

- do-

“do -

_May

_-do-

40

GIOR-QQ

Rs. 165%.00

- d¢ -

-do-

Jinee.

1OTAL

Stgnature of ugm ):“SL I

alcom
arcle
Ulubar, Guwahaty -

Assietant Dirdlo
Asearn Tulcony:

-do -

A

RIAR-99

__1Ps

781007

m v vt mm e tesmh e
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Accowds Qfficer

Ofo the TDM,

Jorhat

21400 |
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BHARAT SANCHAR NIGAM LIMI TED
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGLR
JORHAT TELECOM DISTRICT
JORHAT - 785 001
iy

.
BN

N
.l B

To

Sni @O\Q\W %C"S‘C S—\/

B N N N : ‘
Vill. ¢ prarned %..mp . 0. %QHQ_QML | , :-,{‘;
Thana ’fs&?N{iius\* P\ ;

Dist. el X

....

i

o Ae yo{lalc awarc that as ~pér dircction given by Hon’ble CAT Guwgﬂ;’}ati
Bench, Guwahati in. OA nos 107/98, 112/98, 114/98, 118/98, 120/98; 131/98, 135/98,
 136/98, 141/98, 142/_98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department

*“constituted verifichtion Sormittees for” different: SSAs/units under the circlei for -

conducting detailed verification/scrutiny about the no. of days of engagement yeat-
' wise différent: utiits/offices and also to collect proof/evidence for such” casual -
tabourer inchiding yoursell. The committce verified all the docamentury us” well us
~ gthier proof from the vatious units/offices and also personally interviewed such casual
““labourer including you on __ W -ST-2 W .
comprised of threc members namely,

(1) Si M. C. Modak Asstt. Director Telecom (Welfare), O/0 the CGMT, Guwabhati.. -
(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jorhat. B
(3) Sri D. Barual, A. O: (Cash), O/O thc TDM, Jorhat,

. The aforesaid committee submitted its report to the department detailing
~ all about their finding/proof against cach casual labourer including you. the detail of

such scrutiny report is enclosed and furnished herewith as in Annexure for your
information. '

Under the above circumstances as you could not satisfy the eligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
cngageiiient under the department since \ . 87 - A8/ you have been disengaged-as
tasual Sibour—with—effeet—from———A—s—9—as the department is bound to

consider only the cases of such cligible ‘casual labourers for conferment of TSM
against such vacancies/works.

This is donc in accordance with the Hon ble tribunals order and also the
stav/statusquo that was directed to be maintained. ‘

o

2K f
Deputy General Manger
O/O) the GM. BSNL., Jorhat |

Fnclo - Annexuie-A.

ARG L b nindade ana N0 o4 oo anunb atmdnel
.y R

In our officc/SSA, the committee |

B

e
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L S ANNEXURE -A , QQ

Details of findings by the verification Committee of Jorhat SSA in case

Bhel /St Roabi~y  Oyorenbo _.__in the Unit

Office SDOP [ TG

3 o5

. Lo o ) e -
oA | Authority of| No. of days engaged | Proofof | Name & Designation of | Reasonsinbriefas |Remeeke -
ment) engagement |year wise / month wise| engagement .members of verification ~ found Ineligible | AR
' documentar | committee ;
Upto 01-08-Year/Day|Say ACG-17|1) Name : Sri. M. C. Modak, |
98 for | s) for the: Desig. : Asstt. Director Telecoth
mormal cases| cases | | (Welfare) -
(Year/Days) Jbecause of] | O/O .: The CGMT, Guwahati’
stay/status 1. C o -
quo/not tol {2) Name : Sri D, Payeng, |
disengage| . 4|’ Desig. : D. E\(P&A), o o
order -*| ‘OlO : The TDM, Jothat , E -
passed by . o
Hon'ble .. [3) Name : Sri D, Baruah, -
Tribwnal | "] Desig.: A. O. (Cash),
0/0 :The TDM, Jorhat » I
. , , , cidie et e =3
\‘,’\1 SV Voen T Ay 4 s

SR :‘;f( Nta -\ 1 P{é —\,\Q'WC _— 2\ C}N@Qah-% -ﬂ.Lbo‘rK_g»Q
v T e T S N Y
Ay~ s T © Se o
As- 36w DR Tt B
ab - Taw T " o o '
Q“‘; - \\’:G\‘ ‘.* ’ . - ‘ K I y

ag - Mo ‘

P

|
| -

SASLHILCRL TS v gure, (Tw1aA)
eneral Manager Telecom, (Admn)
\ RERREPILME SIS & 17 13 alyea, @, QO
o _ : ‘ 0/0 the G. in Yelecomn, BLS.NL,
| ., . ‘ R, Jorhat— 25001

DKIC T ('\Q\\'J ANAL '\‘iplutlllr'("

_ Designation -

Seal F;c -

by. G
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17 20
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?

Signature of Tonmit cmbers
Assistart Dires (5 moo

Asenrn Talea,, Jirede
Ulubari, Guv:anafy - 7811109

A5 —42/98-99 T'Re. 1325.00 ]

03
.

vavuf\. Vs
Ascarnta Offjcer
O/o the TDM, Jochiat

39/27-98 | Re 1431.00 ] 3.X Das

, ——|3/98:95  T'Ps 7007.00 ] ]
g\_ﬁ_\j

D. Earuah ‘

TDE Jorhat
—422. taruah |

" [Yewr ] Month No. [ ,Modeofipmne.m\ Amount. Engaged | Biliirxg NineofA?
EE | of | . "By Passing
. “ Py " - N 4,
5 1 Days e A Whom_| Authority
ofi . ACG-1Y/ Vr. Mo, | AC No. _
T ) _M-Roli ’ L ] ‘U . i
B ACG:17 130 9/92.93 | Ra. 124000 T.C.Dus TDEJorhat | M Temiimoni |
—=do- | "8G | 8293 Rs.m_.;do-' . do- ~~do-
ACG1T 17 16/92:93 | ke, 1240.00 | T.C. D TDE Jorhat | M. i‘amilmo&
13 |_19/92.93 Tps, 14200 do- T do. - do-
. 3 N ,-"-‘ ] —
ACG-17 33 39/93-94 | Re"945.00 P.C Dey TDEJorhat |~ 4o ]
_~do-. 34 43/93-94_ | s 1260.00 -do- 2do | ge
[ dor g 47/93:94 | Re 103500 | dov sdo- -do-
p r v H\.‘
9 9194-93 | Re:1125.00 | g0 sdo- | do.
| _cdoi [ 33 16/94-95 1 Rs.1350,00 | 4o :do- TCR Rajendeam
R . £4:95 | 'Re. 270.00 | ~do. ] 2dor | 4o
: 1 ;; %34 95 |'Ra. 540.00 do- ] g —__<do
1 33 T T 3200005 Ra. 630:00 | g Qd: ) do-
21 35/94-95 |iRs. 85500 [o7go 1" 4 &
: \—-’\__J\_-—.;O_‘_'\o";o‘_ﬁ
CACGT T 4079495 Tre 81000 | P.C Dey | TOF jorht P. Swdargjan |
{20 St TOEJorhd [P Sundargin |
S A 48/95-96 1-Re. 810,00 | -do. | .o I -d<?~- _
.::.. — - — . \. - ( - 7 ¥ : . K
- 6 15/96-97_| Ré. 1272.00 | b Dey | TDE,Jortet P. Sundarsjen
— . ‘.¢ N " :..7 . = ,‘ _ .V - "
“ 7] SIEI Y |_Re.795.00 [ 3K Das TDE Jorhat | P, Sundargjan
ST A | 16/97.98 | Rs. 1431.00 +do . -do. «do.- :
L N TR TS R9..1378.00 | - do- “do. —do -
_fdo T 23/97-98 | Rs. 378,00 ] 2do- | “-do- | B Peramn
| 38 3197-98 | Rs, 1325.00 <do- | do- | go.
'_ 38 | 35/97:98 | ks 143100 do- | go- -




o -v.-all abdul_ their _ﬁnd‘ing/proof
. ~-ssuch serutiny report is”encl
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BHARAT SANCIAR NIGAM LIMITED _
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORHAT - 785 00]

,. Tof
Vill Gaaakdioade( P. 0. Georeakivmed ol . -
.o . < e .:.‘ - . & :":;'

- Thana S o¥th et . : ‘:, g

Dist. S CS‘Q\\S\-Q" e : ‘ S

Sri Q"\ wh QR

. ot
o - 4% As you arc aware that as per direction given by Hon'ble CAT Guwahafi,
 Bgnch, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98;-
136/98;: 141/98,.142/98, 145/98, 192198, 223/98, 269/98 and 293/98
. constituted . verification? committees for different SSAslunits under the circle for
- conducting detailed wverification/scrutiny about the no. .of days’ of engagement year-
© - wise g different unjts/offices and also to collect proof/evidencefor such. casual o
- labourer ;illclq;]il\g,;_)f{bul's;élf. The committec verified alithe documcritary as well as
.. other proof frgm. the' various units/offices and also personally interviewed such ¢asual
,,,l‘ahqiiggfr\ Ancllding you on /\ T2, . In our officc/SSA, the "‘cog.nmittce. o
comprised of thiee members namely. . ST o -
oy ( §,~)iS‘ri.'~M; C::Modak Asstt. Director Telecom (Welfare), O/0O th§ CGMT, Guwahati. ‘
- (2) Sti'D. Payeng, D. €. (P&A), 0/0 the TDM, Jorhat, R |

the department

() SnD. Baruah, A. O. (Cash). 0/O the TDM, Jorhat.”

oo The aforesaid committee submitted its report totihé;department detailing‘
against cach casual labourcr including you. the detail of

wformation.

. -. -Under the dbove circumstances as you could not satisfy the eligibility
s laid-down in. the scheme for conferment of TSM/Regularisation. Your case:
could not be - considered favourably. Please take notice that vou have not been in
- engagement under the department since V- 1=/ vouhay 2
Lasuakh{mw&d—fw%-m the departinent is bound to
consider only the cascs of such cligible casual 1

abourcrs for conferment of TSM
against such vacancies/works. ' '

This is done i accordance with the Hon ble tribunals order and also the
stay/statusquo that was directed (0 be maintained.

Foclo - Annexuie-A, - A |\y
Depuaty Generad Maager
/O the GM, BSNL., Jorhat

osed and fumished herewith a§ i Annexiire for your <. °
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ANNEXURE - A

.t
’ . » verx
Details of findings by the vcriﬁcation"Commm(:c of Jorhat SSA in case
of .shf*/'imd CReond ol o0l in the Unit
/.Office LD "‘ C bbL‘L._ A’f %k\{ ]
] Authority of| ‘No. of days engaged | Proof of |  Name & Designationof Reasons in briefas |Reprsrks| - -
nt| engagement lyear wise / month wise| engagement| ‘members of verification found ineligible { = - P
! docurhentar | = committce < : : i
A) (B) . B IR . . . ) ,:.kl.;
Upto 01-08-X Year/Day}Say ACG-17 I)Name Sti M. C. Modak , T
S 98for s)forthe]| - [)0518 Asstt. Director Telecom R
mormal cases] cases | *. . (Welfare) : S
(Year/Days) [because off 0/0 ihe CGMT, Guwahati |
stay/status o o . :
|quo/not tol f! 2) Narme': Sti . Payeng, - = S b
disengage| < Desig. : D. E. (P&A), 2 ) 't n
order | O/0 :The TDM, Jorhat , A B
| passed by _ O ' A 1.
Hon'ble { 1% _ 13) Name : Sri D; Baruah, R ] Lo
Tribunal |- - | Desig.t:A.O.(Cash), . | - SR U
4‘ ot /0 :The TDM, Jorhat - L
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S0 Late Bhuban Durra.
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BHARAT SA NCIIAR Nl GAM LIMI TED
© (A GOVERNMENT UF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORMAT TELECOM DISTRICY
JORHAT - 785 001

T
Y md . K oot At
Vill. \/\ﬂlny,wﬂ__[’ 0. Nala. Mt’ﬁc,
Thana | R
Dist. ')C‘\Q-ZC»J

KN Y

~As you arc:aware that as per direction gwcn by Hon’ble CAT Guwahati
Bench (;uwahau it OA nos 107/98, 112/‘)8 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, -141/98, 142/98.145/98, 192/98, 223/98, 269/98 and 293/98 the deparlmcnt
constituted.- verification committees for differént SSAs/units under the circle for

conductmg, detailed: erification/scrutiny about the: no. of days of engagement year- .

‘wise !in diffetent .linits/offices and -also to collect proof/evidence for such casual
‘labourer: including -yoursclf. The committec verified all the documentary as well ‘as

other:proof from:the various units/offices and also personally interviewed such casual
ldbourér: incliding you on S-S L

comprised of three members namely,
H(1):Sr M 'C.iModak Asstt. Director Telecom (Welfare), O/O thc CGMT Guwahatl
(2) Sri D. Payeng, D. E. (P&A), O/O the TDM, Jorhat.
(3) SnD Baruah A. O. (Cash), O/O thec TDM, Jorhat. AT

+The aforesaid committee submitted its report to the dcpartment detaﬂmg

all about lhcxr fmdmg/proof against cach casual labourer mcludmg you: the detail of

such ‘scrutiny repoit is enclosed and furnished herewith as in Annexure for your
information.

Under the above circumstances as you could not satlsfy the eligibility

-criteria as laid down iivthe scheme for conferment of TSM/Regularisation. Your case -

could not be considered favourably. Please take notice that you have not been in
cngagement under the department since \=&- 1 g/ you-have-beendisengaged as
ca:uaL_labetrr—wnh"ef‘f‘él“ﬁmx———— as the department is bound to

consider only the cascs of such cligible casual labourers for conferment of TSM
against such vacancies/works.

This 1s done i accordance with the Hon ble tribunals order and also the
stay/statusquo that was directed to be maintained.

Fnclo - Annexuie-A. g NS

. In our office/SSA, the committee ' 

O O the GMLBSNL, Jorhat

e 4 Vani ” N S
SRR A FRAITE eyl FESE




.
-
s od

N
it

\
ANNEXURE - A
, N
- Details of findings by the verification Committee of Jorhat SSA in case
ofshrifsptier MA  Noscd @AW | in the Unit
/ Office __ S DT (R o\ e e & .
yate.of | Authority of No of days engaged  Proofof Name & Designation of . | Reasons in briefas |Remmerks
agenient 'cng’ag”enient year wise / month wise|engagement members of verification . | found ineligible AR ¢
te - |documentar committee )
o y
o (A _{ (B
N - Upto 01-08- Year/Day|Say ACG-17|1) Name Sti M. C. Modak, _ ‘
o “F | 98for | s)for the ' Desig. : Asstt. Director Telecom
oo - inormal cases| cases (Welfare)
e * . {(Year/Days)|because off O/O The CGMT, Guwahati
¢ . : stay/status| . .
o+ {, - |quo/not to ) Name Sri D. Payeng,
N disengage Desig.: D. E. (P&A)!™
A order | 0O/Q .+ The TDM, Jorhat
_ passed by
Hon'ble; | 3)Namc SrlD Baruah
» “Tribunal Désig. : A. O. (Cash),
’ R 0/0 - 'Ihc’l“DM, Jothat - -f
. S : . ;

Date -

\ Ak -0

i ] ol

A——’VQ e—&’LA—L(& [ W L(lf‘
QCL (4’3'7«/’54 (g"”o"'_r.,& ,

A
ATy e
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g ad)

Lo

Dy. General Manager lelecom, (Admn)
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N, e
' .

(5N

o

IR ISA L R I AR G0 AN
/o the G A Yelicony,

P “Le Lo eanigte oo

— Designation -

Seal Ve,
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‘Engagement Particulars From The Date of Tnitial Erigagement
. Inrespect of casunl Mazdoor Md. led All, $/O - Sshabuddin Ahmed File No. 109
* Olothe TD'M, Jo: hat.’ , _

ear Momh Yo 1% .. Mode of Payment Amount. Ehgagﬁdv Billing | Name of KOG
' of i o ] . Ry ‘;f‘,nsnin‘g .
ACG-17/ Vr. No. A/C No. : { - - :
Jlgan ) dune 30| AGG-17 77 1 13/93-94 | Fs
STl Peo- |6 | 1im3od s, 139500 | -do- Tas e e

SN oty PIEPRIRERY,

. Mg 3 -do - .3 T3 Fa \3')5 0t - o - -0 - S L donew
{ :
]
\

Days’ 1

i i e e b

Fs. 135000 '5.& Das | TBEJorhat | "M, Tamilaer

j PRI hApessiny SASPRER TIEE R s sid B

o | e -
jaoal e e A ” | DS 2T ua” ) e 1200 00 ‘--1”- ey | T )T
LTV Cados | owa L Asesd | f b 120U, R IR TR B
uly | 1€ g T T aea-gs | Es 72000 4 -do- T R N A T

o
[POUPUEpRS B vch: Ml

TOTAL | 12

JRESE FEer S . ‘ACG;H. e .7/96-9;7 1 e 424.00 | P.C. Dey | TDEJorhiat | T |
SO P S o {2, | Tao- |, 1| 23961 Ps_._ 63600 | -do-. C do- | EDaw |
TTUUTUTOTAL 200t L | [ v R

A5 ) L serit RO ACG-1T 19 4/97-9% Ps 1325, oo s h‘LDasu "TDE Jorhat | F. &

L Sejt, 9 | -do- 3 .;_;.3/97 2% | Rs. 21200 | do- - do - o
o e )4 -do- 2] { T 29/im-9% | Rs. 21200 “do- | -do- _

T Wow, 12 | cdo- i1 3179798 | Fe 132500 | -do- Cds - [

! LS LT A - 160,42 _|.34, 35/97 -98 | Bs. 164800 | -do- | -do- 1 o7

Lot TOTAL 94 [N IEPSLAS It IS U
Ao | Ja 4 21 ACG'-_17_~_18(1S)AQ_L_)) 37, 3z>/97 5% | pq 7901.00 | 8. K Das | myu:\lax\__'~ ;

1o Tyeab | A | -dox 32 . b 48091 58 | Rs. 200,00 | -do- | e do - )
el Mar 16§ e do ._;_:‘.‘.2__.._ 4719899 ."“ BAR00 | _-do- | _zdos .

o ___M_._\y'__n 28 -do- 22 7 4 89999 :_Fq MMoo o= 1 e 'Jo- B

B TOTAL | 69 B i , .

. Sigature of Comrnittee Members . L . L,MMQ’/ : C\\ P
N Y R - i
 tselgtant Nire™ST Talcom - . _ . Accounts Officer. Divisionat Engineer( P& e

e the TOM, Jorhat . L i

T L ,7.7-‘7-,":‘ﬁ:_._'::c:.?f‘::":::fszf:&:mﬂm:t;»,;:::-s‘:;ummu



BHARAT SANCH AR NIGAM LIMITED
(A GOVERNMENT OF INDIA ENTERIPRISF)
OFEICE OF THE GENERAL MANAGLR
JORIAT TELECOM DISTRICT
JORIAT - 785 001

|

B RS [ 11 ”‘ r:ﬁn‘u/zog Q=200 (/61
- Dibted abJorhat the 10840 200

To

Sri Mr\\u sl (e 7

Vill. .(J“e)-pm‘ PO bkckm%-\m
Thang _‘__:i_-__uwl B

Dist. ;(‘N\’\nﬂ* [\_f_._n &y

[33
B

As you arc aware that as per direction given by Hon’ble CAT Guwahati

Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
- -1136/98; 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
- constituted verification committees for different SSAs/units under the circle for

f conductmg, detailed verification/scr utiny about the no. of days of engagement year- *

wise.in different unitdfoffices and also to collect proof/evidence for such casudl,

Jabouscr- #icluding yoursclf. The committee verificd all the documentary as well as -

other proof from the various umts/ofﬁces and '\lso personally interviewed such casual

- labourer including- you on * 4. 3.2 v " In our ofﬁcc/SSA the commlttcc
wmpl iscd of three members mmcly

() Sn ML C. Modak ‘Asstt. Dircctor Telecom (Welfare), 0/0 thc (,(JMT Guwahatl

(2) St D, Pavcng D.L. (P&A). O/O the TDM, Jorhat.

(1)811 l) D.uudh A. Q. (Cash), O/0O the TDM, Jorhat. ‘
e : The :aforesaid committee submitied its report to the. dcp'\'tmem dctallmg
- 7alt-about thcxr ﬁndmg/ploof against cach casual labourer mcludmg you. the detail of

- such -scrutiny report isienclosed and furnished herewith as in Annexure for your W

information.

- Under-the above circumstances as you: could not satisfy the chgtbuhtv

~criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case

. could not be considered favourably. Please take notice that you have not been in

- cngagement under the department since ST €T R / \,ouhaxah:cmdm:ngagcd_as
cawaowth’dﬁtMs the departinent is bound to

-consider only the cases of such cligible casual labourers for conferment of TSM
apainst such vacancies/works.

“This 1s donc in accordance with the Hon’ble trlbunals ordcr and also the
stay/statusquo that was directed to be maintained.

Foelo ~ Annexare-A - _ S

Deputy Genaral NMange
/0 the GM, BSNL, Jorhat

&
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(P ANNEXURE - A '
CY Detils of findings by the vumumuu C unuulllco of Jothut SSA in case
aosheismtir__ N clvoshy 0 B in the Unit
/. Office SO Celole ,”,)YS»M‘ .
L e, 5 L, A : R o
cof Authority of| No. 6f&nys engaged | Proofof |  Name & Al)es‘:igrﬁtio;iiof' “Reasons in brief as Remerky] -
emeant| engagement [year wise / month wise engagement members of verlﬂcation found Ineligible R G
. : ' " ldocumentar commlttee B
H . ] Y ‘A::I_w..
Ww_.1 ) ) AN
(« Upto 01-08- K Year/Day|Say ACG-17 I)Namc SriM. C. Modak
‘ 98 fot s) for (he Desig. : Asstt. Dxret.l,or Telecom
mormal cascs|  cascs (Welfare) - .0
. 1(Year/Days) {because of 0/0 :TheCAMT, Guwahati
-  [stay/status
{. lquo/not to 2) Name ﬁn D. Pnyeng '
disengage “ | Desig’:D. E. (P&A),
e { order O/O ' The TDM Jorhat
v 1 passed by WL
Hon'ble 3) Namc SnD Baruah
Tribunal Dwg A.O. (Cash),
o R #O'0  : The TDM, Jorhat 1 ‘
! : — e MR L . - !
OL _SKDE:’,C"*QU\ Dok ﬂdl- ) 6 Q—‘ull \-{66’4'- \*Q—‘Jr C.Cawplc_\&.c,\ KCeaﬂ(Q_o_Q
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] ’ e

(TRNT)

By. Genbral Manager Telecem, (Admn)

B TRCH

wa.l SER-TH qfr{‘ﬂ*t‘
0/0 she G. M. Felecom,
wgr/Jorhat— 25001

Signature

1114

vn{\,;ﬁqu
B.%.N.L.

Desipgnatiaon -
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A LLe T ANNEXURE-“C‘(P:Q:NOD
: :'Wp-ﬁcnhx?m'nnbmofhhd
i - Inrespect ¢f Casusl Niazdoor Srl. Mahesh Duita,

. )
Besaycew i3
N i . - N"‘
SEPREIE SR
R TAEREN
-

s
i
T
B

" File Ko 76

_MONTH

NO OF |

MODE OF PAYMENT

T ANMOUNT T

PASSING

NAME OF A.Q

X T g
T YEAR
- G, -

vl N

e .

DAYS

ACG17/
M/Roll

Vr. No.

AIC No;

.t
-

WHO HAS
PAID .
P. Sunds Raten.

31

ACG-17

20

12/96.57

Rs. 1658.00 |

1996

k

31

ACG-17 |

- 3(»)

1596-97

Rs. 1658.00.}-

Py

e&o' -

30

ACG-17

n

19/96-97

Rs. 1605.00 |-

-do -

19

17G)

20/96-97

Rs. 1016.00° |:

,.-®.

- Toeat -

§>8§I§Zf

111

ACG-17

P. SmdaRapn.

29

ACG-17

20

1 33/97-98

Rs. 1551.00. ] P.C. Phudcan

1997

28

ACG-17

22(e),1(b)

37,1/97.98

Rs. 1497.00 :§:

-&-

3

31

ACG~17

6(b)

11/97-98

Rs. 1653.00

Fdo -

.&0

30

ACG-17 |

10

13/97-98

Rs. 1551.00° S

-do -

.&0

28

ACG-17

1)

16/97-98

Rs. 1493.00:

.&o

30

ACG~17

~ 8(k) .

19/97-.98

Rs. 1605.00 |4

- edo -

31

22/97-98

Rs. 1658.00::

-do -

Total

207

ACG-17

4D

Re. 1605.00 |

o [Pl

30

ACG17

16(n)

26/98-99

1998

':u
&

28

ACG-17

_ 20

29/98-99

Rs. 1498,00 k5

31

ACG-17

15(M),4(e)

32,1/96-97]

R 1658.00 }«

I Y

oo

i=do- -

30

ACG-17

1(d)

3/98-99

Rs. 1605.00: ¥

.&- '

31

ACG-17

4J)

6/98-99

Rs. 1658.00

N /o

~do-

FEalE

4

T30) _

8/98-99

Rs. 7214.00 §:

1 s redo -

Total

ACG-17

Assistart

%

]

Assam Telscem Telecom Circle
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¥ BHARAT SANCHAR NIGAM LIMITED ( |
< (A GOVERNMENT OF INDIA ENTERPRISE) .
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT )
N JORMAT - 785 001 ‘ .
A S
il

7
{5
i
{

To.

Srié%_f‘(fh-. ,O‘JJ]SC\‘\ i . | . : - . | o |

Vill

b A‘{Eyou are aware that as per direction given by:,hfo'ri’b]c GA’I‘ " Guwahatl B
- Bench, Guwahati-in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98;"

~ e 136/98; L41/98;.142/98, . 145/98, 192/98, 223/98, 269/98 and 293/98 the: department

+ . constituted . verification committees for different
~ conducting detailed verification/scrutiny about the 0.7 of days. of engagement year-
.o wise qdn; diffetent: units/offices and also to collect prodf/evidence for such’ casual
Pt “labourei. including .yourself. The committce verified all the documentary as well as
-« Other.proof from.the various units/offices and also

comptised of three members namely,

=1, +(1) SriM: C.:Modak Asstt. Director Telecom (Welfare), O/O the CGMT, Guwahati.
(£) Sri D. Payeng, D. E. (P&A), O/O the TDM, Jorhat. oo |
(3) St D. Baruah, A. O. (Cash), 0/O the TDM, Jorhat. .
..+ . - -The aforesaid. committee submitted its report to the department detailing
all about thei
. such scrutin
information.
Under the above circumst

critegia as faid down in the scheme for

conferment of']’S-M/ch ularisation. Your case
. could gt beconsidered favourably.

Plense l:lk,c)gnolicc that you have: not been in
cngagenient under the department since 5 -¢£-2evses | you-have-been-discngaged as
casuval-tabeur—with—effect—from - as the department is bound to

consider only the cases of such cligible casual labourers for conferment of TSM
~ against such vacancies/works. ' '

This 1s done in accordance with the Hon'ble tribunals order and also the
stay/statusquo that was directed 1o be maintained. -

Enclo - Annexure-A. =

( INY . "
Deprity (f(!h'cer?ll Manger

- ' personally interviewed such casual ;-
lqbo_uﬂrq;;;_ipcl;ud‘ing._;éygg,_. o _5-6-200 0. In our office/SSA, the  commiittee

r finding/proof against cach casual labourer including you. the detail of
y-report is enclosed and furnished herewith as in Annexure for your

ances as you could not satisfy the cligibility

nt SSAs/units under te circle for.

“§s

REPRY faerd s ; =
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ANNEXURE - A

.

= Details of ﬁndmgs by the verification Commmee of. Jorhat SSA in case
f,'»ShI’l/Smt‘r @J ("“Q‘QN'\.. %CN;"’V A c '-.,,;

»;/Ofﬁce \:\\(\e)—vuc G’bo ‘c}w “:Sc»@N&—

A Auihority of| No. of days engaged “Provfof | 7N'a“li1e'&D‘eslgbnm6h'of " Reasons in brictas Re - T i
nt engagement year wlse/monlh wise engagement members of verification - found ineligible | DOl o
o : %documen'ur ~committee

Yy | L ] :

_in the Unit

R O — I By A
" {Upto.01-08- (Year/Day SayACG-l] I)Namo SrIM C. Modak, 118

98for  |s)for the | i 2] Desig. : Asstt. Director Telecom ‘ ,;r_._ dr
. [rormal cases| cases ... ~ | (Welfare) :

: {(Year/Days) fbecause of]. 0/0 'Ihe CGMT Guwahat
s stay/status ST . .:
quo/not to - ¢ D) Name 'iriD Payeng, b &
_ disengage Y Desig. : D.E. (P et Pyl
| ] order | g O/0" ' The DM Jorhat ' A .
‘ : : passedbyA A B e‘“‘ : -, o ol
Hon’ble!| . & ° 3,) Narid : Sri.D. Baruah . ) 1 4
Tribunal A Dcsxg A.O.(Cash), - . .. N SRR IR
! B 0/0 meTDM Jorhat ' R
; caf !

BN R 0 . T
‘3‘o~<\'\o~" R R Ll '

- ,°\1~ : '

'q-a \'-31)_ \s' S Q\QC«-\}M C - L

T ‘GQM—-—_;.;
"\g-_ Rt o : Lo

| o §ree T
1 a6 ~172349 v o o A Qov&& f\é\"b""
L ARo\js v B c@wcae.*ﬁd—
ABD— Ay :
wﬁ.\.-—. v

: rn
(//ﬁ»

T 3 gy, (Twrg4)
Dy. Goneul Manager Teleoom, (Admn)
T T qraen, N,
0/0 the G iu Yelecon, B.S:N.L.
| VTR, Jorhgt— %4

Jate - a e

X Signature - C
DY - Q0o |

Designation -
Seal B, .
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' - ANNEXURE “c" (Page z), L

-mculars From The Date Of Inmal Engagement T ) : AL ’ ' . EE
? /Cagual Mazdoor "Sri Blren Borah . Son of Sn Bhuban Borah o ,[.;: LS e - File No. 13(l)~ )
A Torhat. _ ; R N g
‘g;»éé(NTH [NOOF | . MODEOF PAYMENT — “AMOU‘NT " ENGAGED _~ _ BILNGT | NAMEOFA O
(I | DAYS ACG - 7 | ve.Ne. ] A/CN0~ = _ ~ BY WHOM PASSING “WHO HAS PAID
N | M/Roll . R K | : C AUTHORITY
Feb. 28 | ACG-17/| ) - | - .4/90-91 "Rs. 100100 |  T.C.Das TDE, Jorhat S. R. Sonowal
March | . 28 -do- _ 24(n) 10/90-91 Rs. 1001.00 -~ -do- . | -do- - do-
i NMavy | 31 -do- 2(d) 5/91-92 Rs. 1240.00 | -do- -do-- " -do-
[ June |- 3Q do- | 1l(m) 7/91-92 | Rs. 120000 |~  do- | do- do- | .
. | Sept v 22 do | 25(14),11(5) | 15,25/91-92 | Rs. 820.00 ° -do- -do- do- |
A [ Oct T “do- 3(y) 15/91-92 | Rs. 1108.25 P K. Mazumdar |  -do- T do-
| Nov 30 do-. | Ie) 17/91-92 Rs. 1200.00 T.C.Das -do- -do-
i Dec 30 -do- 36 35/91-92 | Rs. 1050.00 P. K. Mazumdar _ do- .| do-
Total | 230 davs A ] - '
1992 ¢ April 350 | ACG.- 17/ 14 ~35/92.93 | Rs. 1200.00 T:C. Das
| OcL 31 . -do-= 1(g) 9/92.93 .| Rs.1240.00. | - ~--do-
| - Sept. 25 -do-~ 88(19) | 15/92-93 | Rs. 1050.00 ~ D.K.Das -do- ~ do-
i Dec. 31 -do- 27(a) 14/92-93 | Rs. 1240:00 T.C.Das -do- -do-
Total | 117 days : ' o e . .
1993- 1 Jan 31 1 ACG-17/ | ___21(d) | 19/92-93 Rs. 1240.00 | T.C.Das TDE, Jorhat | _S.R. Sonowal
-~ i Feb. 28 ~ -do- 3(F) - 19/92-93 Rs. 1120.00 _ do- ¢ {1 -do- ' do-
t March 15 do- 527). 26/92.93 | Rs. 675.00 | “=~-P.Das , " do- do-
t April 4 -do- _ 13 —1/93-94 | Rs. 180.00 do- -do- do-
i Aug. 6 -do- - 22(20) 18/93-94 Rs. 270.00 » :-do- do- -do-
— 1 0Oet | 27 |- -dor 5(c0 T 11/93-94_--4 Rs..1215.00 T.C.Das - |..
i Nov _ 30 | - -do- T A(s) . 13/93-94 Rs. 1350.00 | = - «do-  * -
| Dec. 31 -do- o) . 16/93-94 | Rs. 1395.00 ¥ do-
Total | 172 |days | 1 - |
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Assistant Drre\e%\m Telecom: " . ’ ', Accounts Officer
Assam Te‘ﬁom Circle .= 4 : o «»..O/o the TDM Jorhat
Ulubari. G'v-ahau-781007 : L U , )
o — £ ' ﬂ‘ ' - ‘\_




